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LEGISLATIVE ASSEMBLY. 
~ 

Weane,day, 7th Februa,?/, 1934. 

The Assembly met in the Assembly Chamber of ~he CO\Jllcil ,1iIou~ 
4lt Eleven of the Clock, Mr. President (The Honourable Sir ,Shanmukh-.m 
.chatty) in the Ohair. 

THE INDIAN STATES ('pROTECTION) BILL . 

..,. Prlli4ent (The Honoura.ble Sir _Shanmukham Chatty): T~ Hou.se 
~11 now resume consideration of the Indian States (Protection) Bill. 

: _S~ ""bp8.lJ!.p~rar (East Punjab: Sikh): Mr. President, on 
the last occasiQn when we dispersed, I was at the P9int regarding the 
J'ights exercised by the paramountcy. I want to bring to the notice of 
the House that the rights are not few but they a.re very many which 

-I!ore exercised by the Paramount Power in the affairs of the Ind4t,n States 
which give them a large ,amQ\Jllt of share in the internal admiiliskation 
,of the States, and which, if exercised in a manner satisfying the wishes 
and demands of the subjects, can, to a IBl'ge extent, stop the present 
agitation against the princes. In the rights exercised by the paramountcy 
are included external afia.irs, international relations, defence and 
protection, internal administration (i) the Paramount Power has duties of 
cor!-,ective obligation in cases where it,s intel."\'ention is asked for 01' becomes 
necessary; (ii) to enforoe popular demand in the States for a. change in 
the form of, administration without eliminating the prince, intervention 
fqr the benefit of the prince, intervention for the benefit of the State, 
intervention for settlement and pac!fica.tion, intervention for the benefit 
of India. as a whole, and necessary British jurisdiction, 

The cry against the princes has mostly been that they have not 
\'csponded to the demands of popular opinion within the States and that 
the Paramount llower, having promised them protection from external 
attack as well as from internal disorder, have placed the princes in & 
-position that they need not care whatsoever for the legitimate demands 
of the popular pnrties in the States nnd that it is the duty of the Para-
mount Power to exercise the right of paramountcy in a manner as to 
6,atisfy the demands of the princes as well 8S of their subjects 80 that 
harmonious relations between the princes and their subjects may continue 
for the peace and prosperity of the States. But the subjects of Indian 
States have shown by their speeches, by the literature that has been 
supplied to us and other things, thBt the Pnramoullt Power hl;'s ~ore 
often than not neglected to(') consider ,interference in the interests of the 
subject.s of the Indian States and thltt, therefore, necessity arose for them 
to appeal to the British Indian public to flympathJse wi~h their down-
trodden cOndition and to support them .. in attaining their objects. Nqr 
is the positi~n of the Pat:am~t Power a hap.py ~)De, While they are so 
m~ch abused f!,n<J criti(lised by the IIl;dian' States s~bjects, t~ey do il~t 

. ( 599 -) .. '. 



LEGISLATIVE ASSBJlBL"V:. [7TH FolIB. 1984.,. 

[Sirdar Harbans Singh Brar.] 
get either the adinirationor ·even good word. from the princes. It is· 
'Iuite clear to us, if we refer to the published views of the princes, that. 
they consider that, but for .the too mubh interfe~nce of the Psr~rnOllnt 
Power, they might be able to give more at~ntlon ~, and provI~e . for 
the needs of their subjects. I may, Mr. PresIdent, Wlth yom pe:rr~hjSlo.n, 
refer to the published proceedings of that august Chamber sItting In 
another part of this Building where ... (An Honourable Mllmbllr; 
"What is that Ohamber?") (Mr. B. Da.: "The Chamber of HOIll'Orsl''). 

. . . where one of their Highnesses in a speech, not long ago, but ouJy 
in the year 1930, said as follows: 

"Cases are not wanting-dating back not to antiquity ~hen Political O~cers ~VC". 
iTlterft'red Or attempted to interfere, in support of . rebelhous or O.~~lse guil~Y 
Nobles of our States, regardleas of the inherent. rllht. and sucepti~llitles of ~~81r 
Sovereign Rulers. Indeed, about the time when I came of age, a veteran Polltlcal 
Oillcpr (·.pounded to me the st.ra.nge doctrine that hill policy alwaya wall-be it noted. 
that it was not the declared policy of -the ParBmOlln' P~, but the ~ poUay of 
an individual Political Ofticer-in"VBl'iably 110 support the. Stat.e apm.t the Nq~. 
duriul7 periods of minorities, lind, aimilaiiy, inftriably to support the Nobles agaIDst 
t~eir Rulers immediately the minorities cease! 'l'hi. . obi~ 4ictum. ~eg~dl~ of 
rights and wrongs, needs no farther comment. It has been wlthID mr e~nence,·soon 
after I catl'le of age,.to have heen forced during my early days to dlllJllll. proved alul 
loyal men-wh'J had served the State for a great many years without the flighteat. 
enqairy or inyeatigation or without the alightest opportullity being given to Buck 
loyal and deserving officials a aingle chance of repudiating the allegations lIl&de against 
them by intrigaers in our States, or the charges preferred against them by such 
Political Officers-becaasc the Political Officer held the view that they were 'milchiewusP 

men and 'did not. mean well in t.he least'. 
We l,ave had official letters of enquiries addr_d to me and to my Prime 

Mini&i.<!r a,.kinp: for expianatiODll and even fOl' files on petitions lubmitted to the 
rea.ident at Dikaner regarding even Police Jamadars and Conlltables against their 
dismissal hy the Departments concerned and such matters. 

We have been asked, 011 accoun~ of a petition similarly to the Resident from the 
garrienel' at Gajner-(a gardener in a garden in the Bikaner State !)-t.o fomilli 
eXlllar,atioll of what tbe case was about; and We have had a letter from the Political 
OffiC'er who 'VI'" in these days accredited to our State asking why the butcher, 
who was a Bikaner subject, but who supplied meat to thfo ReBidency, had been deal. 
with in Heme matter Ilccorrling to the low and recognised practice usage and custom 
of the State. The 'explanatbn' of my Govemment was actual1v demanded by ·the 
Resident in regard to "the most heinouB offence of our failing to sUpply a camel BOwar 
requirC'd for the benefit of the domestic menials of the Residency; and ultimately. 
we wer", t.lu·eatened by the 8tatement that it was fortunate that ' .the 'explanation'-in 
effect. of course a replY_Ant by my Political Department had 'arrived in time to 
randl'lr it unnecesIBry for the Political Officer to take any further steps in the 
matter !' 

~h~n, 8~orllv after my comin~ of age, in 1902, I tried to Inaugurate a syatem of 
AdmlnIstrahve B.eforml and to mtroduce almost the identical St!cretariat system 
followed by the Government of India themselves, I first had great difficulty in getting 
the I'olitjca~ Officers wh~m. und~r the then conditions I had to conlUlt to agree to thi. 
scheme, whIch was a. dllnmct lmprovement on the old lIystem carried on during my 
milJority-whi>:!h worked very well and which is still in force; omd for vears afterwards, 
I WAil ,,<.stered with questions anrl wed to jfurnish' 'reporte' all to' the manner in 
which the system was working-as if it was &. totally Rtr"n«e and untried ani 
dlln~firoul\ Administrative Scheme which We were resorting to." 

Mr. President, this is the speech of one of the distinguished memba", 
from the qrd~r of Princes representing. them at the Round Table Oonfer-
cn.ces. Th18 18 the i!peech of. one o.f tho lr108t loyal and /I. progressive· 
pnnce amODJl ~he ·Ord~r of Pnnces. who was also the Chancellor of the' 
Chamber of· Prinoes for no less· than five veil's during ,the Vicerovaltv of' 
th!l't great ;Ql'~st,· Lord Reading'l,.l.mean IHisHig~88S the.Maharaja .. of 
Bl~aner. It IS not the COmpI~lD~ .. ~JY, of a prInce belonging to the-



~.. r 

majority community, but I will shortly make referenee to the· speech 
delivered in the same Chamber of another prince belonging to another 
gallant and martial eommunity which has piayed not a small part for 
the progress and prosperity of this country. But, before I refer to that, 
I would like to ask the Honourable Members whether, in the state of 
affairs, as depicted by this speech, the princes can have time snd leisure 
to think quietly 4l-bout the. work of the departments or even about the 
benefits of their subjects wben, from morning till evening, they have to 
deal with letters and inquiries of this nature. There is Hnother litt.la 
l'eference from the speech of the famous prince whom I have already 
cited. He remarked tnat, early in the 20th century, when the princes, like 
the members (If the crimina.} tribes, were required to take the permission 
,)£ the Paramount Power before they left their own territories and th!lot. 
when he was in an indifferent health and had proposed to proceed to 
Bombay on a purely private and informal visit for a change, he actually 
received a letter from the Resident advising him to defer his visit for 
another ten days as the Agent to the Governor General could not anticipa.te 
the order of the Government of India twice asked for and the delay 
showed that there might be some difficulty. His health was not ·taken 
into account. Later on, he was graciously' informed that there was no 
objection to his proceeding to Bombay. We can . imagine, Mr. President, 
the mental equilibrium of the rulers of the States under such conditions. 
How can they think of schemes of ·reformation and schemes of progress? 
Another very distinguished member of the noble Order of Princes said 
something in the SaUle strain. 

An Honourable Kember: What is the book you are quoting from? • 

Slrdar Harbans Singh Brar: It is 6, published document available to 
anybody in India. 

1Ir. E. O. lIeol1 (Dacca Division: Non-Muhammadan Rural): He is 
quoting from the proceedings of the meetings of the Chamber of Princes. 
It is in the Library. 

Slr4ar Harbana SlDgh Brar: His Highness the Nawab of· Bhopal, 
who also had the honour of functioning 8S the Ch8ncellor of the Chamber 
of Princes for one year. started wit,h n simile to serve his purpose in 
ttupport of what was stated by His Highness the Maharaja of Bikaner: 

"Jma![ine a man Jllagued with general indisposition which gives him a .feeling of 
di~('omfort ~ho\Ving it.BeH in many different ways. His doctor wi\1 admlDlst8r some 
pallilltivll to givE' r9lief t.n his immed.iate 9YD!~8,. bllt must. diall'n~se and treat 
the real cnlllle of hia maladv to cure him. So It ·18 With thE' Indian Princes. All of 
us 81'e atta.ckt'd more or 1';88 seriously and more or less frequently with discomfort 
in tho ferm of inten-ention, the results of which may vary between a general feeling 
of llnea~inf'8s and occurrenres of accute irritation. An individual who complainll may 
get rt'linf in a particular instanC'8; hut that is not going to benefit othors and even 
with him the evil may recrude8ce at any time. We have. however, this "d"antage 
over thp.8llfferer of mv ~imi1e. We know what is the matter with us 8nd that onr 
trol2ble is one of the evil result!< which follow from a mis-application of the doctrine of 
ParamountcY. To take mv simile a step further, one of the chief exponent!< of that doc-
trine (Sir William .Lee Warner) wrote of it that 'its extent. is wisely left undefined'. 
Surely that is a very dangerous eleme.nt ,,:hen, .88 now, the applicati?n of. that doc;trine in 
respect of the exercise of intervention IS so often left to the discretion. or In other 
word8. til t.he idiolJyric~les, of individual Political OfIiCIl'8. When a h~hly, d.ruMo 

A2 



- [7TH FBB. 1984. 

[Sirdar Harb8DI.Singh Brar.] 
r_e<ly i. iov8Dted, ·medical pl1actiee dou not. leave it·to be eltperimeat.ed .wi'h t.7 
gwneral pract.it.ioDer., but bedg811 it l'OWld with t.be clear8llt in.t.ruCtiODl .. ·to 
tbe purposes for whicl1 and the methoda by which it ia to be applied. 

]h... <All -expert will not ligbtly deal with a cue of wah a .kind. He wit15U1l81y 
weleoae usociatioo Wi"'l other opinion to help him to arrive. at .a lOud and cornet 
ol?lbaaioll nor will he overlook the immell8t'l advantage to be gained .by li~ul'inr the 
confidence of the patient.. Give us confidence with regard to inter-vention and we 
sba.ll 'be _timed. The analogy laggest. quick lOundl to my mind. l'he'ature 
weald imie8d be dark if on paramountcy and paraDlOlIDtcy alODe can the atateB rely 
t.r . ~ir pl"8llervat.ion throagh t.he generationl. that. are to come. We .tand on ~ 
finn locko! 01U' t.reati811 which state t.hat the princes shall remain abaolute rulers of their country and tbe jurisdiction of the Britilh Government shall not in any 
n,anner 1,e introduced." - . 

Mr. President, later OD His Highness referred to the same sort of 
ineidents&s narrated by His Highness the Maharaja of Hika.ner-in which 
intervention was resorted to. I need not detain the HouBe by ~ading 
out those small instances. 

Now, it is for us to consider, whether, under these circumstances, either 
t.he princes or the Paramount Power is quite in a happy condition. l' 
~ to me that either the Paramount Power must take direct resllOn-
si.Qility for the adm..inistration in the b.dian States on benevolent lines 
or must take away the protection from the lndian princes in cases of 
internal commotion or disorder a.ud give up the right of interferenee 
within their territories. At present you protect theprinccs from external 
aggression as well I1S from internal disorders, leaving no opportunity 
whatsoever for the subjects of Indian States to seek their remedy to better 
their lot within their own borders and, at the same time, you try to 
deprive them even of seeking the sympathy of mankind outside, in order 
to better their lots. If we want that the British Indian public and 
platform and the British Indian newspapers should not be used for any-
thing against either the princes Or their representatives, then let us not 
meddle with them in their affairs. If we do not allow their subjects in 
British India or the British Indian subjects within their borders to create 
any agita.tion or any subversive movement to be organised with a view to 
coercing or to intimidating the administrat,ion of the Indian States, well 
nnd good. But, then, we must not deprive those people of the right to 
carry on an agitation peacefully or otherwise within their own borders and 
-to seek their own remedies. Lord Curzon in his speech at Bah&we.ipur 
stated that paramountcy was everywhere unchallenged and that the Crown 
had itself laid down the limitations on the exercise of its prerogat.ives. It 
lUay as well be stated t,hat pnramountcy is supreme and unchnJlenged 
even in Central Asia or in East Asia, but that the Crown itself has laid 
·down the limitations of its prerogatives and it is not exercised· either in 
China or-MAnchuria Or in Central Asia, but it bas given all these parts 
autonomy to manage their own affairs. But when the Crown extended its 
&phere of interference and intervention, it did by similar prononncements 
.guarantee to the State subjects that their grieva.nces would be looked into 
-by the -Paramount Power and redressed bv it. The complaint of the 
Indian State subjects has been that that duty, taken over by the lfara-
mountcy, has not heen disaharEJed so as t,O sec\U'e any satisfaction of 

. their grievanGes. Sir George CBmpbellstated very clearly that there was 

. no -unifonn .,.t.em and it was almost ,impossible . toRi~e an:v defulttc 
" explanation of what things we meddled with and what we did not, . I. 
thereliore, say that if the Paramount Power would be gradou8 enough to 



TIlB IND14B -8t'ADS (P1lOHO'ftON) BILL. -declare to the Indian State subjects that they would allow trhem to seek 
their grievanoes from their own masters within their own borders and that 
the Paramount Power, as far as it related to the internal administration 
of the Ind~an States, would not.interfere with the complaints of the Indian 
State subJects, that would satisfy as much our friends of the Order of 
Princes as their subjects. They are as much tired of this intervention 
as their subjects are ?f the lack o~ it. Let the pri~ces and their subjecta 
themselves m'lnage In a harmOnIOUs manner theU' own relations. L~t 
t~eir su~jects petition to thei: own masters and let the mastel's comply 
Wlt~ theIr pra:yers. If an agItation becomes necessary ot.herwise, it is 
their own bUSIness. We should not interfere if there Bre disorders: the 
princes might be left to look after themselves. That will, to u great 
extent, meet the demands, as far as the sympathies of the British Indian 
subjects in India as well as of the Indian State subjects who come here 
to seek ollr sympathy are concerned, and that will also meet the demands 
of the loyal friends and allies of the British Govemment who proved as 
great patriots when they went to the Round Table Conference and who 
agreed ~~ )oining hands with the people of British India in demanding 
responslblhty 9t the Centre and who declared that they on their part 
w(JUld join hands in carrying out that responsibility in a successful manner. 
Sir, as Federation is to come, and I1S central responsibility is a matter 
Cil~ which opinion in India is one and united, we must see that we do not 
in any way prejudice that happy consummation, and for that, it should be 
our duty and privilege, in giving the advice to t.he Indian Stllte subjects 
to seek their own remedy within their own borders and, that we do not 
rneddle with their own internal forms of administration. 

Sir, we have received a considerable amount of literature through the 
post or otherwise on the conditions in Indian States. It does bum our 
hearts to n great degree, it does tell very harrowing tales about the affairs 
.in the Indian States, but if what I hll,'e s\lggested just now is considered 
and adopted, many of thos~ grievances will no longer exist: Honour8b~e 
Members, who spoke earher in the debate, took exceptIon to cerllun 
privileges of the princes and to certain forms of administration ~ithin. 1;he 
Indian States, because they thought that the system prevalent ~n British 
India was perhRps the only good form of Govemment. My frlenn, Mr. 
R. Das, --referred to the conditions of forced labour in the Indian Statf'ls. 
But, M~. President, is not forced labour in existence in the so-called 
democracies and in countries ndministered by democracies like Great 
Britain? 

Kr. B. DI8 (Orissa Division: Non-Muhammadan): I WBS damning not 
only the princes, but the British Govemment also for it. 

Skdar Jlarbaua Singh Brar: My friend admitted that ,in the. torm of 
administration to which we are aspiring forced labour did eXist, as 10 South· 
Africa: and if democracies tolerate that, u.re we to condemn it n.s n system, 
because it may be partially prevalent in Indian Stat.es? Sir, forced labour 
is day by day lessening and l~ssening. It does 110t. exist now-a-days 
excent in the Bhikar oreal:! or 10 the forests for huntmg purposes when, 
disti'Dguished guests from across the seas are sent to the J ndian princes to-
b" entertained and they must be treated in a nice and homely manner 
so that they ~hould carry a good impression of our great h~pitality al!d 
pntf'!rtaining spirits~ nn.d ~ose peoplp; who perform t~at duty. also share In 
that good name which 18 gIven to Indi~ outsIde for beInJl hospItable, becaue. 
they have shared in entertaining those guests. That is not a thing to be 
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wondered at. It should be remedied if it could be, but these are matters 
which must be removed by slow stages of improvement. Certain Members 
were very keen that the conditions prevalent in British India as regards 
the form of administration and other such features in. the so-called civilized 
countries of the world should be repeated in Indian States, because to 
them it appeared that these were perhaps the best form and the most 
benevolent form of administration. Sir, we have seen the conditions of 
the so-called democracy. Would we like to have the democracy of Soviet 
Russia repeated in British India or in the Indian States? Would we 
Like the conditions prevailing in South Africa, which is 8. member of the 
British Commonwealth of Nations, to be repeated bere in India, namely, 
where all the British subjects, are not allowed to travel in the Bame 
carringe ? Would you like those things to be repeated in th~ Indian States? 
Or would you like your own countryman to be lynched In the streets of 
Delhi as they do in New York and Califol'nia even when people are 
90cquitted by competent Court? Such things are happening in the mOBt 
Etdvertised democracy of the United States of America. Certainly we 
should demand a good administration for the subjects in the Indian States, 
but we are not concerned with the form of the administration, because 
democracy or populBl' franchise do not always produce the best results. 

Mr. D. K. Lah.Iri Ohaudhury (Bengal: Landholders): Strange doctrine . 
• 

Sirdar BarbaDI Singh Brar: Then Government would oease to function 
if you repeat the conditions prevailing in France where no Government last 
for more than a week. I do not deny that people's grievances must be 
remedied and their needs must be looked after, but the form of administra-
tion is not our concern. It has existed for centuries and it will exist for 
centuries if we do not intenere with them. We onlv mean the best for 
the subject.s of the prinoes. .. 

AD Honourable Kember: Antiquated. 

Sirdar BarbaIUI SiDJh Brar: If there is something .good even though it 
is antiquated, we must retain it. We should not go in for n thing, because 
it is new, however wicked and however viciolls the system lllay he. 

Mr. 1f. K . .Joahl (Nominated Non-Official): Would you like autocracy? 

Sirdar Barbans Singh Brar: It is not bad if it is benevolent. When I 
was in an Indian State, I was asked if I would like to exchange my pro-
perty in British India for the property in the Indian Rtate, and my answer 
was and my answer is the same even now, that is, I do. not mind it, that 
to persons who do not like to meddle in the political affairs of an Indian 
State and who do not engineer useless agitation, there is no harm even 
in an Indian State. The ordinary peasant in the Indian State is happy. 
r ca~ speak fro.m personal knowledge of my own district and my own 
constItuency whICh has as man v BS 16 Indian States on its border and I 
have intimate knowledge of a good many of them. The ordinary village 
ryot and t~e or~~nary p~asant ~ the Indian' State is much happier than 
Q peasant In Bntlsh IndIa. It IS only the educated classes and. it is only 
people whom their parents have relieved of any stake or who themselves 
ba~e rel~~d,thems.el~ of a~y stak~. in the State who get up this agi-
\IltiOll:·.&Qd,create m18chief outSIde thell:own borders.. . 
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JIr. Vldya Sagar Pandya (Madras: Indian Commerce): Then why have 
.you entered the Assembly? . 

Slrdar Bubans Singh Brar: I am a British Indian. I have never said 
that I do not want to enter politics. I said that those people who do not 
ilnter politics are quite happy as far as they are concerned. It is only 
tlliose who are out to do miRchief or who meddle \\·ith the p'llitical affairs 

of the Indian States and try to blackguard and blacken the administration 
'If the State from outside. that are punished. Have we not allowed the 
Ordinance Bill to be referred to the Select Committee even without challeng-
ing 11 division in this House? 

Mr. S. O. lliva (Chittagong and Rajshahi Divisions: Non-Muhammadan 
Rural): So long as w*, were here. it was always ohallenged. but you were 
absent at Patiala at that time. 

Sirdar Barbans Singh Bru: No. I was not. How would my frieJ;ld 
tolerate an agitation on our borders against the form of Government in 
Ollr country? Weare shortly going to have a democratic constitution, and 
how would my friend like that form of Government to be criticised by 
outsiders on our horders? Then the administration cannot be carried on. 

'1Ir. 11. II. oT08h1: What sha'll we do? We cannot do anything when 
they go out of ol1r country and agitate. 

Sirdar Barbans Singh Brar: The Indian State subjects want liberty, 
they want good Government, they want the affairs of their State to be left 
tn their hands. Liberty is not a thing which call be got like begging alms. 
It is a very precious and a very valuable commodity and it has got to be 
got by paying a heavy price for it. They must get it in the ordinary way, 
they must not try toO unsettle the conditions within our own borders when 
we have no concern and when we do not want them t.o meddle in our 
affairs. 

JIr. B. Du: We conquered them with our money and our blood. 

Sirdar Barbanl SlDth Brar: Nobody was conquered. They came into 
relationship with the Paramount Power by treaties and alliances. My 
Honourable friend. Mr. Das, the spokesman of lab')ur and democracy, also 
says. autocracy is good. 

• JIr. D. E. Lah1rl Ohaudhury: Autocraoy by dictatorship. just as 
Gandhiji is good for India. That iR what he said. 

Slrdar Barban. Singh Brar: It only comes to this, that autocracy must 
be benevolent. If you allow the princes to manage their own affairs Bnd 
if you do not meddle with them -and if you allow them proper latitude, 
thf'y will do things in the proper way. Some of them 81'e even now very' 
.benevolent. . 

1Ir ••••• oTothI: What is your point? 

Sirdar BarbaDI SlIlgh Brar: I hope my Honourable friend. WOUld. culti., 
'Fate an attitude of patient expectancy. Those,. who' +hen'lselvelJhve In, 
tJeoil Hotel and in SiWoy Hotel in Simla. and· London, dare to 'condemn the 
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princes if they try to keep up their style and live in palatial houses. We 
received certain pa~phlets from the Indian State subjects and ma.ny of 
their criticisms are based on what I have already said, thai they are not 
allowod by the British Government to carryon agitation within the India.n 
States and that they should at least not be prevented from carrying on, 
their agitation from British In,dia. I have already answered that we should 
allow them to do it within the Indian States. The other point is that as 
Federation is to come. all forms of administration must be the same among: 
all the units of the British Indian Empire. How does the League ot 
Nations exist? Different Nations with different forms of Government 
carryon very well in that, united body for the well being and benefit of 
humanity lit large. Similarly, without resort to forcing the same form of 
Government within the Indian St.atos, we may be able by mutual contaot 
with the princes and the people of India ttl bring a happy form of Fede-
ration into being in India. 

JIr. Lalchand l(ava1ral (Sind: Non-Muha.mmadan Rural): How can 
there be mutual contact if you do not regulate the form of Government' in 
the Indian State? 

Sirdar BarbaDI SlIlgh Brat: Would you like iuterference;in your own 
Iloffairs ? 

Mi. B. Das: You arc inciting them to violence. 
Sfrdat Harbau Singh Brat: I am not. Sir, we see these States People 

Conferences with so much show and 80 much pomp and so much advertise-
ment. There are generally not more than ten per cent. of the subjects 
of Indian States among those who take part in these Conferences. They 
meet probably at the instigation of somebody who has a grievance against 
some particUlar individual. They start from Rajkote where there are about 
120 States round about them with the administration just as bad as any-
where else, if t,here is badness in them. They run the length of 1,100 
miles and they select a State in Northern India to demonstrate aga.inst 
or to expose the conditions prevalent in that State which is in no way 
inferior to others. Somebody, probably sitting ,in Southern India, perhaps 
pays for 'them and they go to the Political Department, as they did day 
before yesterday to demonstrate agsinstPatiala in batches of 100 or 120. 
If the grievances are really genuine, why don't they start at home which is' 
much nearer to their borders nnd which would be much less costly to them r 
Thus, it is clear that they do not meet for the general welfare of the-
subjects of Indian States; their motives are something different and they 
meet at the instigation of some one to do harm to some one else in parti-
~M. ' 

JIr. Prutclmt (The Honourable Sir Shanmukham Chetty): Order, order. 
'The Chair has been told that a good many Members of the :House are-
anxious to take part in the debate. If the House has got that desire. 
there ought to be greater co-ordination among the Members. 

Slrdar HatbaDI SlDgh Brat: Sir, the hi~t which tt«s til.li~ntronl· thlt 
Chan- is IIolways t~en by me in the spirit .in w~0h i~}1J 9ffe~~d, ,~nd.~, qave 
QC?t ~ep ilJlor,~j~;~hat;l;,o~er ~~mb~~II. Byt,:,~s ~he .~ltit JS thete" I 
wijl,not,take more time than 18 absolutelynece8l:Lly, aud .. WiIl tty to tirus16 
soon. 
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Sir, my pOints were tW'o; that the opposition to the :Sill is based on two· 
things. Tha.t' the grievances of the subjects of Indian States are to be 
looked into and r have suggested that, if the Paramount Power does not 
interfere in the internal administrat.ion of these States, most of the 
grievances will automatically be remedied, and that, freedom being a very 
precious commodity, they must pay a corresponding price for it either by 
passive resistance,-suffering always bears fruit and you cannot get 
anything without suffering,-and the other course of action is that which 
different countries have always resorted to and which has been applied in 
so mfl'lly other places. Tha.t is their concern. 

Theil comes the Bill under reference. I think it is nothing but fair 
that our borders and our territories should not be used for purposes other 
than for Ollr own concerns just (!,S we should not allow our subjects to 
cnrry on agitation a·nd organise jathalJ to coerce and intimidate the Govern-
mcnt of a neighbouring Foreign State. But the Bill, as proposed, has not' 
provided the remedy in a proper manner. My lawyer friends, Sir Abdul' 
Rahim and Sir Hari Singh Gour, will perhaps take up this legal aspect of 
the Bill that, und~r the present Bill, as drafted, even a bare statement of' 
fact is not exempt from the penal eff~ct8 of this legislation. The other 
point is, that the power which we are giving to the Magistrates is not advis-
able to be given to them. We will be creat.ing other semi-sovereigns, 400 
or 500, within British India,' acting at their will and pleasure. It has been 
admitted by responsible administrators and you will find thnt the Honour-
able Sir Henry Craik, Bart., admitted in the Punjab Legislative Council 
that the magistracy is ('omlpt. When dealing with ordinary semi-clad 
and half-starved British Indians, these Magistrates ure corrupt; what will 
happen when they have to deal on the one side wit.h Indian princes and, 
on the ot,her, the ordinary humble people who are editors of papers? They 
shall have to repeat what Warren Hastings said: 

"My Lords, when I look back, I wonder at my moderation amidst plenty." 

I think the best course will be that these powers, which are now sought 
to be vested in the Magistrates, should be vested in the Governor General 
~n Council, because they will know the conditions in the States and how 
they are going to be affected, Bnd they will be the best people to decide 
whether anything against the Stat,es is cropping up within British India or 
not. 

As regards the provision about the Press, I would suggest that it, should, 
if possible, be restricted to 8 very few instances where it is actuall:v inciting 
either to force or to coercion. I would requQSt my HonO\\~able friends to 
consider this measure in those lights and I suggest that the powers vested' 
in the Magistrates should be vest,ed in the Governor General in Council: 
and, so far 8S the Press is concerned, the provision should be so modified 
88 to "llow the largest amount of latitude to the wholesome Press Rnd not 
the gutter Press 'vhich gets only 10 or 20 copies published and circulated' 
m people who 81'e concerned . 

. . Sir, this is all 1: wish to say except one thing more. It 1~a8 hEen ~uid 
that, in the Indian -Btf;ltes, things are notallowerl to be pubhshed ll~alDst 
the adrnin1-stration. I may say.from personal knowledge th~t that l~ not 
B.O. . Arid I,hu\'~ got with me copies o~ \lamphlet,g /md othp.r thmgs {>ubhsl1e.d 
in L4Ie bdiau States-, hut ,not forf(llt;cd, or st.opped.,They allow a large· 
a.rPQ}lri~, oJ ,cl~tiQism of ,their o",n actlonsancl£hey will allow _ pwte if -
tat them· eto -so. . .., '. ' 
, Sir, i support the reference of this Hili to the Seiect Committee. 
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1Ir. ~ ••• .Jam .. (Madras: European): Mr. President, we support the 
reference of this Bill. to Select Committee for the scrutiny of that Com-
mittee, I understand that the reasons for this measure 1I.1'e three-fold. 
'The first is the growing adentity of interests between Provinces in British 
India and the Indian States. 'rhe second is the approach of the Federa-
tion, and the third-and I would like to emphasise this because it is 
merely stating a fact in modem development-is the presence and growth 
in India and indeed throughout the world, and even in this Assembly, of 
iconoclasts like my friend, the Honourable Mr. B. Dus, who are itching 
to overthrow any form of public or private securit,y . . . 

Kr, B. Das: You bave misjudged me, 

1Ir. 1' .•. .Jamel: I am very glad indeed to hear that, Tbat being the 
basis for the Bill, one turns to the Bill itself and finds that there are tbree 
:main provIsIons. The first provision gives to tbe Indian Penal Code a 
new definition, a definition of India whicb covers the whole of India. It 
Dlay be argued that this is not only a striking legal departure, but an 
undesirable legal departure as far as the Indian Penal Code is c?ncerned, 
and I suggest that it is a matter which may receive the attention of the 
h'elect Committee itself. But there is no doubt as to the significance of 
that particular clause which inserts in the Indian Penal Code a definition 
of India which covers the whole of India including the Indian States. 
The second provision extends the effects of section 4 of the Indian Press 
'(Emergency Powers) Act of 1931 relating to attacks in the Provinces on 
th9 administrations of Indian States: and the third taltes powers to deal 
with unconstitutiona.l agitation against a State adminilfl;rBltion from 
British India, and in particular against what I may, describe a8, border 
raids. We IlRve had some experience in the pa.st. in my own country, 
of iathas in the dnvs when the Scots nspd io come down and Ta.id us for. 
various purposes ' : . 

.An Honourable Member: Tllere is one going on now:. 

JIr. r .•. Jamel: .. . and it mav ostonish the House to bear 
that we appreciate the dangers of th8.t form 'of unconstitutional agitation. 
I may remind students of modern history that one of the most famous 
ja/has led to A. war in 80uth Africa.-I refer to the JR-meson Rnid; nnd 

·there is absolutely no doubt 8S to the desirabili~ of some protection 
against that particular form of agitation which may not in itself be im-
-mediately dan~erous, but mRv lead to the most extreme danger. not 
only to the State administration, but also to the administration of the 
Province in British India. 

I find, on going through the various opinions that have been collected, 
,that there is genera) agreement as to the necessity of some protection 
along these lines to the administration of the Indian States. My Honour-
able friend. Mr. Sitaramaraju, in his very able speecb referred to, the 
,opinion in particular of the M~dras Government and seemed to suggest 
that that opinion fortified him in his objection to tbe Bill. He knows 
'as well as I do that in many respects the Madras Government is far in 
advance of many other Provinces in tbis country. He will also bear me 
'Out when Isaytha.t the ,particular ISltates with which the Madras Gov-' 
-ernment has mOM immediate relation! are States that can challenge com .. 
'P..n.on wit~ B.n~ British administered Province in Indi,e., and, . therefore, ' 
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.t is not surprising that the Madras Government should say in eBect"We 
have no objection to this Bill: we see no reason to object to the general 
principles of the Bill; but, as far as our experience goes, we do not feel 
its necessity in quite the sarna way as Provinces in other 'parts of India 
40". That is really the basis of the Madras Government's opinion, and 
I think perhaps my Honourable friend, Mr. Sitaramllrllju, went a little 
.too far in claiming that Government's opinion as supporting his own 
part.icular view. I am always interested in two opinions which are given 
in these uUlttel'S: one from the Government of the Province concerned, 
and the other from the Bar Association in the Province. I generally find 
.that as a rule the Bar Associa.t.ion represents an extremely liberal view, 
'1Iery often far more liberal than that represented by the Provincial Gov-
-ernment itself, c.nd yet.. I find that in Madras, the Bar Association, which, 
I suggest to this House without making any ·invidious comparisons, com-
pares favourably with the Bar Association of any other Province for its 
.ability, says quite definitely: 

, It is of the opinion that the Bill to protect the administratioll of St~teB in India 
which are under the suzerainty of His Majesty from activities which tend to 8ubver~ 
or to excite disaffection towards or to interfere with lIuch administration, is neceBBar'1 
in ,·i!!",,· of the impending reforms. The States have forma of government diBerent 
from that of British India and, Dnle. such forms of government are reoognised And 
Jlrotocted by Bome Buch legislation, they may not have confidence and be willing to 
Join &B partners in. the Federation". 

I will complete the quotation hecause I do not want to leave anything 
unsaid: 

•. In the ('ase of States, where there is misgovernment explicit proviaion should be 
naadc to plotect agitation that is constitutional and preis criticism that is bona fide 
and proper". 

Now, there have heen various objections to this Bill advanced by 
Honoura.ble Members in different parts of the House, and I will only deal 
with two of those general objections. The first o~jecj;ion is that there are 
certain States in this C'ountry in which there is gross mismanagement and 
that, that being the case, they do not deserve the protection which 
this Bill seeks to afford. I may say in passing that that argument might 
be used in other quarters. There arc local bodies in British India which 
;lua maladministered and in which there is corruption, and one might 
argue from the sllme premises thtlt, therefore, local bodies administrlltion 
should not be extended in this country. No one, I suggest, would take 
that line. and I put in to the House that it is not right to take a jaundiced 
view of the situation because of misma.nagement in certain States. Every-
'bodv knows that there is mismanagement in some States: no one denies 
thRt:. On the other hand, I can point to States such RS Cochin, Travan-
core, Mysore, Hyderabad and Baroda, to mention JURt a few, where the 
administration ·is as efficient and as popular. as the ndministration in any 
part of British India. Honourahle Members of this House, who have 
visited any of these States, will know the loyalty of their subjects to the 
ruierA' of .those States, n loyalty which is expressed ·in a way that is 
hardly fo:nnd in this country owing to our system of adminiRtration; an~ 
r for one would never put my hand to any measure WhlCh had any dl'letert· 
OUII effects upon that kind of loyalty which I believe is one of the precious 
things whi~h India ought to preserve in the future. I may also say that 
~Vflll the worst States. in this country &l'f'I npt immune from t~ li~eraliaing 
iuftuence. wJ;Hch .,re.llt present abl'Oad. ; i'he 'HonotJ1'ltbtet~: ~li\ical: 
Secretary' ;in :.hi • .peechthe other My;'· on which, if. he. wiU pemllt.,:;. 
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t should like to offer my congratulations, the Honourable Member the 
other day spoke in general terms of the reforms which were proceeding: 
in various States through the establishment of liberal institutions. I feel 
that it is, perhaps, a mistake that the States do not themselves issue 
from time to time, as British India issues, a statement of the moral and 
material advance of the peopl~ under their jurisdiction. I believe a 
great delll of misunderstanding t.hnt is abroad in this country about the 
adminiRtriltion of Inn ian States has been due to the luck of publi!1ity R8 
to the progress that is now being mnde in nmnJ Statf's. Therefore, Sir, 
the argument that beeause some States nrc bud and, therefo!'(1, protec-
tion should not. be givAn to Rll, is, I suggest, an Argument which cannot 
be carried to its logienl conclusion,' 

Theil, Sir, thel"~ is a t:'ccond uI'gument, /,lntI that ·is that if this Bill 
is passed in its present form, it will in effect stifle legitimate 

12 Noon. eritieism nnd will prevent the very operution of those liberal 
forces which I have mentioned. I need not remind Honour-

able Members in this House that that argument is used to ever,Y defensive 
measure that hl\s been brought before this House, and yet these defensive 
measures whioh we have pussed have not up to the present justified that 
particular criticism. The existence of mallldministration in certain States 
pre-supposes thnt there must be opportunity for free criticism, and I per-
8Onall~' shall make ·it my duty in the Select Committee, if this measure 
is f(!ferred to the Select Committee, to watch that point with very great 
care. Nothing must be none to prevent the free play of public opinion 
on the administration of Indian States, Rnd T think that the rulers of 
those Stntes themselves would welcome a statement like that and would 
wel('ome an attitude of that desoription in regard to this Bill. In any 
case, on that particular point, that is the spirit in which I am going into 
the Select Committee if the House sends it to a Select Committee. 

Sir, the existence of a. gut,tel" snipe Press in regard to the Indian StltteB 
hRS been admitted by m~J friend, Mr. Natarajan, who presided at the 
Indian btates Subjeets Conference the other day. In fact, his address 
to that Conference, which I ver.Y carefully read, has provided me with 
one of the most reasonable and careful arguments in favour of this Bill. 
I do not know whether Mr. Natarajan intended it as such, but undoubtedly 
with one small exception, he has merely strengthened the argumAnts in· 
favour of sending this Bill to a Select Committee. ; 

Then, Sir, there is one other objection that is raised to the Bill, and 
that is that the clauses, I think 5 and 6, may lead to abuse on the part of 
the Magistrates concerned . 

-.r. D. E. Lahlrl Ohaudhury: May I ask the Honourable Member to 
explain what part of Mr. Nat8il'ajan's argument went in favour of }Us 
argument? ! 

Mr.... It. Jam..: J should he very bappy indeed toO present m:y 
Honourable friend .. with a copy of the speech, because the whole sp.eeeJi 
itself is a. powerful argument ·in ta-rour of the .Bill, a.nd 1 am afraicl. you, 
Sir, will not . . . . 

itt. :b. Jr .. ~ CkuAart: 1'he B'onourable Member will ~m~mh~~ 
that Sl.ak~l3peai'e say.; in, JuIil!s Clllsar ~hat "men may con~true th~n. 
after their own fiiBbion eleiil hom the 'pu:rpori them8~lveA;'.·· .' 



Mr .... 1: . .Jamll: I am very grateful to tht' Hon9~"bl~ Memller for 
his interruption, which is very charming, but entirely irrelevant. Now, 
Sir, the suggestion has. been that the wording of these particular clauses 
is tOo wide, and that there is a danger that this wide wording might lead 
to abuse. That, I suggest, is 11 matter which the Select Committee must 
go into. Sw:ely it is not.8 matter on which 8 reference to Select Com-
mittee needs to be rejected.· .'. 

Now, Sir, there is one general observ8tio~ that I should like to make. 
r wldel'lItand that the basis of this Dill really is reciprocity, and I would 
put it to ihe Honourable the Home Member that the States are not 
entitled to ask for greater protection than they are able ~nd willing to 
give. I would Qsk .the Honourable the Home Member,-the P01itical 
Secretary himself did refer to ihis matter,-do the· States g~ve similar 
pl'Qtection to British Inllia? r view this as a very import&IJ.t matter, 
particularly in the light of the immiQent organization of .autonomous pro-
vinces UJlder the new Constitution. .Are o-overnment satisfied that the 
protection which they are goiug to get from. the .Indiap b'tates is as great 
.as the protection which they are now seeking to give to those States? 
'There is one particular Ilspect of that matter in which we are specially 
interested, and that is, in connection with the spread of the terrorist 
movement. There is evidence that this movement has already spread 
its tentacles to some of the Indian States. In British India we are 
waging a warfare against that movement by the use of every weapon 
that is possible. One of the great difficulties in the past has been the 
eontrol of the supply of arms, and I should like to ask the Honourable 
the Home Member whether. when we are considering the question of the 
protection of the Indian States, he will also invite the 8tatesto· consider 
the question of the control within their areas of the Bupply of arms to 
British India. I have had evidence of an unimpeachable character that 
in some of the States there is no regulation at all as to the possession of 
arms, and, in other States while there may be regulation, that regulation 
'is ineffective. I think we are entitled,-certll(inly my community has 
raised this point very definitely,-we are entitled to ask whether in this 
matter we can gct some assurnnne from the Indian States that they will 
co-operate with us in what is one of the greatest defensive movements 
this country has ever embarked UPQn. 

Now, Sir. I do suggest that the HOUB~, in looking a.t this parlicular 
motion, should take a broad and a long VIew of the matter. The States 
are a most important part in IndiAn polity. Of course, I know there are 
those in this House like my friend. Mr. 13. Das, who do not agree with 
that. They would like to leave the StR.teB out altogether . 

·Mr. B. Daa: You have misread mt;. 
Mr. 1' ••. .James: I am so gInd that my friend interrupted me. He 

hAS played entirely into my hands. I was going to remind the House 
that Mr. Das makes many exagger~ed statements, but n,one was more 
exaggerated than when he claimed to represent the nation the other 
·day . 

][1'. B. Daa: You represent the Imperialists, and I I'epresent thE' 
Indian nationalists. 

, JIr.: •. , •. .J ... : r s1i~gest,Sir, that Mr. Das ahould .. not interrupt 
ate any more beoausehe will get 'deeper il1to the mire.· .' 
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. He does not represent a very wide point of view in the country. I 

believe it is now generally accepted that the new India that is being, 
built here must be built upon a basis of Federation. In thatFedera~on; 
there must be all the elements which represent the permanent factors of 
national character Rnd judgment in this country. I suggest that in the-
building of that edifice, the foundations must be well laid-the founda-
tions of seeurity and stability. I admit that the blending of the old with 
thene'" is a. difficult process, and we must go through a dangerous time 
ill the blending of those two elements. Therefore, I suggest that in that 
transitional period, it is all the morE' essential that there should be no 
weakening of internal security and stability either in the Sta.tes or· in. 
British India. In the building of the united India, fears muat be allayed, 
and distrust must be dispelled. This Bill is one of the steps which is 
being taken in the building of that great Federatio'nof a United India t;o. 
which we all look forward, and I suggest that is the strongest justification 
for sending this Bill to the scrutiny of a Select Committee. 

Sir Abdur Bahlm (Calcutta and iSuburbs: Muhnmmadan Urban):' 
Now that Mr. James has spoken, the Government's CBse is completely 
before us. (Laughter.) I have often wonilered who gives the l~ad ,to 
the policy of the Government of India,-is it my friends of the EuropeQIlJ 
Group or Sir Hnrry Haig? 

An Honourable .ember: They are aU one. 

Sir Abdur B.ahlm: I fhink that is correct. (Laughter.) This is a very 
important Bill .BIld it cannot be treated in the more or less light way in 
which Mr. James bas treated it. It hris very serious im;>liootions. Now, 
let me "tate first of all what the general position of this side of the House 
is. I think I CBn state, without nnv fear of contradiction, thnt t,here is 
no one on this side of the House who wants to destroy the IndiRn States 
administrations or is hostile to the princes, the rulers of those StAtes. 
(Hear, hear.) The rulers of those States Bre Indin.ns and we art! Indians 
equally, and those, who know the inner history of the movements in our 
part !>f India, will realise' that our main object is to get as much power 
88 possible in the hands of Indians. That being so, I think Honourable 
Members opposite will fully realise that it cannot be the object of Qny 
one on this side of the House in any way to weaken the position of the 
Indian rulers of Indian States, much less toO destroy their administration. 
That is the first proposition which the Government slJOuld appreciate. 
We are not inspired by any hostility toO the States administrations or t.() 
the rulers. All that we wnnt is thAt there should be no unjust repressive 
laws in British India. Sir Harry Haig, with his usual tact, has placed 
the esse of the Government before us. No one can quarrel with him for 
the manner in which he pleaded tlte cauSe of Government. He is not 
only gifted with great powers of expression, but he understands t1;l6 
temper of this House nnd he knows what to say and wha.t not to say, and 
the skill, with which he a.voided. the dangerous corners,.is one. which we 
all must admire. •. . 

Sir, there are many dangerous corners in this measure, though 
nothing is apparent from the two speeches of my Honourable ,friend, the 
1I0me Member. I will tell him what they are as I proceed. Sir,hie eate 
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is this. Indian India and British India are 0ne. Pertectly correct, no, 
one will quarrel about it. Weare so intimately inter-related that wha.t 
happens here is bound to react upon the IndIan States and whatever happens. 
in the Indiun 8tatel! is bound to react upon British India. 'I'hat is the 
proposition which Sir Harry ILlig himself has mode. I build my argu ... 
ment upon t.hat. We cannot ignore what happens in the Indian States. 
I' do not want to ccmpare Ol1e administration with another, there are, as 
a llLatter of fact, 110 means of making such 8 comparison. Indian States. 
have various forms of administration as we have been told hy Mr. Glancy,. 
the Political Secretary, but I think they cun all be summed up ill one 
word, autocracy or persona.l government. We are living under a. Govern-
ment which, I think, the Home Member designated as democracy. I do 
not think that that is an apt de(,1cription,-I think Sir Harry Haig 
bimself should recognise that. We cannot call it democracy by any 
I:Itretch of languagd. What it is, is that it is a. form of autocracy, but 
under a rule of law, and tha.t is what we greatly appreciate. We do Wallt 
democratic Government, because this rule of law is bound to lead to that., 
But it is not at present democracy. I do not want to quarrel about the 
language. We may take it that there are different form& of rule in the 
two parts of India, nor is it my desire to snggest for one moment to any 
side of the House that we should try to change the form of rule tha\ 
prevails in the Indian India into the form of rule that prevails here or into 
democracy more correctly speaking. That is not our object. At the 
same time, I /lm unable to agree with the Home Member in his abstract, 
proposition that, because t.here arc different forms of mIG, they must be 
preserved at any cost. Political institutions are not liko geological or 
archllJologioal specimens that they must be preserved. They are living 
aotive organisations which affect the dally life of the people in every 
Rspect of it. But there is no abstract question before us. I am ready 
to recognise that there may be good autocratic rule, there may be bad 
democratic rule. That is perfectly eorrect, but, at the sllme time, what 
we nre am.;ous about is this, that we do not want to stop the natural 
ordinary process of evolution. We want t,hat there should be, as Mr. 
J ames himself has admitted, free play of public opinion on every kind of 
administration that prevails. That is our attitude, and nothing else. We 
are not influenced by Bny abstract ideas or principles, but by practical 
(,,onsideratioDs. 1£ th-ere are a.utocratic administrations well run in one 
part of India, I .am absolutelv !.mre that, so far as we are concerned, we 
do not want to quarrel with it. We do not want to tum it into a parlia-
mentary form of Government or a dictatorship of the modern type; we 
would let it rest. All that we seok is this, that those who live here whioho 
is called British Indio. should not be further subjected to laws which are 
repugnant to us. This Bill is not meant for anybody living in the Indian 
Stutes. We 'cannot legislate for the Indian States, it must be remembered 
that the legislation is' entirely for us. It is to restruin certain libertIes 
of ours. The whole question is whether the Bill is justified on that 
ground, whether there are certnin activitifls in British Indiu: which 
require t.o be dealt with in the manner propo(,1eri in thiH Bill. 8-ir. I WIlS 
hearing with great care thl' intereRting &peech delivered b~' the n:onourll?le 
the Politica1 Secretary, but I must say that the general Impression whJ(~h 
he created here was that the people of the Indian States Ilre perfectly 
happy, why disturb them in their h~~piness ~ I ask the Honourable 
the Home Member, if the people of BrItIsh India are nut equally happy'" 
(Laughter.) Why disturb them? Why are we agitating, 'wh:v 'are w~· 
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fighting .with them every day? Sir, the question of happiness <loeb not 
arise over this Bill a.t all. There are certain kinds of happiness which I 
would not call happineaa at all. We want to uplift the peoples, both ~ 
the States and of British India, from their present position. 'rhat is our 
case, that is what we are striving for, and if Mr. Glancy wants to suggest 
that the people of the Indian States ore enjoying a bappy status and 
economic prosperity and the ordinary amenities of life, that they do not 
require any help, that they do not want Rny administrative measures for 
their uplift or the improvement of their condition, then I venture 
·~pba.ticaJ.lyto diller. Sir, that is not a case which even the be~t 
adV()Cate of the Indian Sta.tes can put forward-that th~re is a perfeqt 
'oondition of things, and let the people concerne4 remain in that conditiQll 
and let that condition of things prevail. 

Now, as regards this Bill, what is the case of the Honourable the Home 
Member? You know, ·Sir, that the Assembly the other day, that ii, 
in 1932, passed the Criminal Law Amendment Bill. TJte whole obj~. 
the whole effect BDd tenor of that Act is to curtail the jurisdiction of 
the Courts and subst,itute executive action for judi~o.l procedure. Sir, I 
was pne of the minority when that Bill was passed. Lobjected strongly 
'OD that ground,-that if the Dill was meant to crush the Civil Disobedi-
ence Movement and certain other objectionable activities of the .Con-
~ess, I had no objection to that, but my objection WBS: "Do not go 
further than the case requires. Do not strike at the ordinary liberties 
and rights of the people". That is to 8ay, we have been 
enjoying certain rights, privileges a'D.d liberties under the protection of 
the Courts. Do not destroy the jurisdiction of the Courts. That 
,.,'as the case I pleaded for on that occasion. I know, the majority of the 
House did not agree with me, and the Bill was plI.'Bsed. Taking that 
as the verdict of the House, still I say that t.his Dill is not justified. 
You are going to extend the proviilions of that Act when the necessity 
no longer exists. I do not know what were _ the real causes, but let us 
take it that the Criminal Law Amendment Act. did help to crush the 
·Civil Disobedience Movement. Well and good. Where does the neces-
-sity arise for a further extension of theJt measure? That is the point 
,before this Hous£,. Let us not wQ,!;lder from it into all sorts of discus-
,Bion. Sir, what was the policy which was then enunciated by the Gov-
ernment and by no less a personage than the Viceroy himself? IJet me 
remind the Honourable the Home l{ember of the phrase which was used 
on that occasion-"the dual policy"-the policy of restoring law and 

,order in British India in order that the political meaSUl'es, which were 
then under contemplation, might have a proper chnnce of operatton. ~hat 
is to say, we were t<>ld that Government were contemplnt.ing the intro-
duction of responsible government in this country and, t)lerciore, in order 
to pave the wa'y, we must in the meantime restore peace and order, 
crush the Civil Disobedience Movement, the no-rent campaign and all 
other subversive movements of that Bort. Sir, the majority of the House 
accepted thnt. It was in that belief and upo,n that assumption that the 
Criminal Law Amendment Act was pa'Bsed.Now, ~y I ask ~he HOI!-
ourable the Home Member-is there any spch ,policy un\iedyl,ng thIS 
Bill? Can it be said that this Bill is being placed before us in order to 
restore peace and order so tha'tresponsible Govem~ent will. be established 
in.the Indian Sta~s? That is .certWJJy Il,ot the ~se.' ~e ~ndia'D.~tates 
will uot be"inteti~f"'~ ,with in~heit.~ter;na;l ~dri,Dm,~~&fl~. "edo not 
~nt ~.do it. 
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[At this stage, Mr. President (The Honourable Sir Shanmukham 
Chetty) vacated the Chair which was then occupied by Mr. Deputy Pre-
sident (Mr. Abdul Matin ChMldhury).] 

Neither do the Government want to interfere nor does the Political 
Department. Therefore, there is no such policy behind this Bill. Then, 

, 

I ,submit to the House in all confidence that the argument of the Hon-
om'able the Home Member that the two sides of India, the two parts 
o~ India are so inter-related and inter-coIlDected that if you pass laws to pro-
tect our own administration, you must apply that law to Indian States, falls 
absolutely to the ground. I ask-what then is the basis of the whole Bill? 
Mr. Glancy told us that the Federation would come sooner than perhaps . 
most people expected. Mr .• James also has proceeded upon that assumption, 
and aske'd for reciprocity. Now, let me explain to the Bouse what 1 
think a'bout the future of Federation. 

Sir, I had the privilege of 'listening to discussions, very able and 
meticulous discussions, on every clause of the White Paper scheme at the 
Joint Select Committee and of hearing the evidence of Sir Samuel Hoare, 
the Secretary of State for India. What emeFges is this, that so far as 
Indian States are concerned, in their internal administration, in that mat.-
ter the States are self-contained, but there is the Political Department 
which watches the administration of the Stutes on behalf of the Suzerain 
and Paramount Power. At the present moment, Mr. Glancy is here in 
this House os representing the Political DepeJrtment. Now, what will 
happen under the proposed Federl1tion? The Political Department will 
not be in the picture of the Constitution at all. It will be removed from 
the Constitution itself. It will be placed under the Viceroy who will be 
advised by an officer of the Political Department. Of course, we will 
have to pay for it, but it will be removed altogether from our cognisance. 
Sir Samuel Hoare repeatedly advised the Ministe1'8, who represented 
some of the States in the Delegation, when they asked for certain pro-
visions for their protection, that it was very inadvisable. He advised 
them not to mention the States at all in the Constitution. Now. what 
is the significance of that sta-tement? Mr. Glancy repe&tedly told us in 
his speech-at least that was the gist of his speech-we are there to look 
after the administration ot the States and the princes: leave it to us. and 
everything will be all right: do not let the Press or anybody on behalf of 
the public,here interfere WIth them. Sir. if that were the state of things, 
namely, that one department could sufficiently guard the intereiltR of the 
people. then, I. for one, would not trouble to be in this House snd to 
speak herc and dischfirge certain rather unpleasant duties. Even th~ 
Honourable the Home Member, who is part of the Government, does 
not claim that they are sufficient and nobody should criticise them or 
give them advice. In the future administration. to which Mr. James 
apparently is looking forward 8S a solution of India's difficulties. the Poli-
~ical Department will be absolutely sacred and sacrosanct; no voice can 
be rMsed against its operations. 

Mr. B. D .. : It will be like the F!cclesiaAtical DepartDlent. 

Sir Abdur B.ahtm: Ecclesiastical and Political will be classed together~ 
The question then is: Do the Government. of India really expect under the 
circumstances that the people of British India should not concern them-
selves with the administration of Lhe Indian States? Not in the· sense 
that we want to cha~ge it or destroy it, but are we not entitled to express 

• 
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our opinion freely and frankly about the administration in the Indian 
States? We do not interfere with ~nyone who criticises our adminis-
tration; we criticise it ourselves. Now comes the question as to how far 
public opinion in British Indin ought to be restrained and in what way? 
The Penal Code is wide enough .. Everybody knows the criminal law of 
India, the Penal Code is very stringent, far more stringent than the laws 
of many other countries. In 1922, the Government passed a meallure 
applying section 124A to statements and expressions of opinion with re-
ference to the administration of Indian States. This House would not 

• even allow the Bill to be introduced, and the Governor General certified 
it. The objection to t,hat Bill was-it was introduced, I believe, by Sir 
William Vincent-that the IIl.'W of sedition or seditious libel, as it is called 
in English Inw, cmild only apply to a State tv which the peopll' owed 
allegiance. We, who live in British India, owe no allegiance to the Indian 
States, no more than the subjects of Indian States owe allegiance to us. 
Therefore, the Honourable the Home Member, in his Statement of Ob-
jects and Reasons, has put· in that the Indian States are under the suze-
rainty of the Britis~ Crown and. therefore. sootion 124A is applicable to 
both. I. am perfectly sure that if the Honourable the Home Member 
consults the Honourable the Law Member. he will he told that this is not 
a sound legad. position. Suzerainty in the case of the Indian States is 
something very different from the position of the Crown with reference 
to British India. We are subjects of the British Crown and, therefore, 
any administration. which is established by the Crown in British India, 
is entitled to our allegiance, but that is not the case with the Indian 
States. They are autonomous. They may be under the suzerainty of 
the British Crown, hut that is IJ, different matter. I do not know what 
all the legal implications are, because it is more or less a novel situation. 
I do not know really if it is dealt with in modem jurisprudence. for this 
sort of thing did not exist when laws like that under sootion 124A de-
veloped. Anyhow, what I am now pointing out to tpe House is that we 
have got that law. You have extended that law which constitutionally 
you ought not to have done. The case of the Government is that it affords 
no protection; the offence is triable by Courts and the procedure of the 
Courts is so dilatory. That is where I quarrel with the Honourable the 
Home Member. Not very long ago, the Government, I believe with the 
consent of this side of the House, amended the Criminal Procedure Code, 
in order to obviate certain delays. The procedure has been put right in 
that respect. But may I tell the Honourable the Home Member that, 
whatever procedure you may have and whatever laws and rules .you may 
have, a great deal depends upon the Magistrates and the Judges themselves. 
Some .J udges and Magistrates s.re more expeditious in their methods than 
the others. If the Judges and Magilltratell ~re strong, the Government 
need not. be afraid that ",ny CBse will be unduly prolonged. But, Sir. is 
it any reMlon, beciluse the COllrts establillhed by the GovemmE.nt and 
under their very laws sometimes allow thE' cases to be unduly prolonged in 
spite of the rules of procedure which, if pr0perly taken advantage of, 
would curtail the proceedings, is it becaus<I of this that the Government 
want to deprive the Courts of their jurisdiction? The Government en-
acted the Criminal Law Amendment Act so far as British India is con-
cerned, beca'JSe of exceptional circnmstances. I think that is the phrase 
used. by the Honourable the Hoine Member when introducinp: the· Bill. i!1 
exceptional eircumetJances, and under specia.l conditions. Those condi-
tions and circumstances do not exist any longer. Then, may I ask, why 
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should you extend the law and deprive the Courts of jurisdiction in a 
matter which really does not coneern you. 

A great deal has been sa.id about the criticism of the press and the way 
in which the press is conducted in this country. I have just come from 
another country. I was for seven months in England' and I.used to read, 
of course, the newspapers, and I have come to this conclusion that though 
there is difference of method in essence, there is not much to choose be-
tween the British press and the Indian press. Our methods are a bit 
cruder undoubtedly and many of us like my friend, the Raja Bahadur, 
have suffered from that. I am no exception and I think I have suffered 
perhaps more than the Raja Bahadur. But that is not the point. The 
press all over the world is 8 partisan press and nowadays propaganda is 
the object of practically every newspap~r in the world. If the press is to 
criticise at all, you must allow sufficient liberty. Who is to judge whether 
a certain comment is a fair one or not. Sometimes even in this House 
Honourable Members who criticise one another often e~ceed the limit. 
But I know if you exceed the limit beyond a certaoin point, no doubt you 
create mischief. But who is to judge? We cannot give to the executive 
the power to judge that. By this Bill y.ou are introducing provisions for for-
feiture of the press and this power is given to the executive when, in 
the opinion of the executive, the press ha'J transgressed certain limits. 
Now, what I submit to the House with every confidence is this, that 
everyone, who has any public function to perform and who deals in mat-
ters affecting the public Rnd .the people generally, hs got to put up with 
criticism, sometimes biassed criticism and sometimes very unpleasant 
criticism. But that is no reason why the rulers of Indian States should 
claim exemption. They are dealing with the lives of millions of people 
and, surely, in this twentieth century, why should the princes claim 
exemption? 

Baja Bahadur G. Krialmamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Do they claim exemption? 

Sir Abdur BabiJD: 'If they do not, I do not really see any object in 
passing this law. 

Mr. S. O. Kltra: The princes do not want it, but it is the British GO\'-
ernment that are forcing this on the princes. 

Sir Abdur Bah1m: That is again a point on which I should like to han 
information from the Honourable the Home Member, whether any large 
body of princes have asked for this law. 

Mr. 5. K. Dumaaia (Bombay City: Non-Muhammadan Urban): The 
members of the Standing Committee of the Chamber of Princes a'Bked for 
it in 1930. 

Sir Abdur :aab.IJIl: I am talki.ng in 1934. 

JIr ..... K. Dumasta: The Government have been very dilatory. 
Sir Abduf BabiJIl: If the princes ha.\'e asked for protection, then are 

we not entitled also, on behalf of the people whom the princes rule, to 
ask for certain protection? 'l'here ought to be' reciprocity in matters like 
this. We have been told by the Political Sec.etary that there a.re 563 

B 2 
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Indian Statl':'s u.nd there are 442 newspapers in those· States. I must say, 
this is a bit of revelation to me, yet I am not convinced what sort of 
news:papers there ar~ in the Indian States. Are they ~eall,y conducted by 
Government, a sort of Government Gazette, the Prmce s Gazette? If 
that is so, it is no use to :lnybody. So. far as my experience goes ana 
from all that I have heard, there is no such thing a~ a free press in the 
Indian St""tes. I believe there are some States where there is a good desl 
more toleration than in the others, but they may be not more than half 
a dozen. In most of the States, there is no such thing RS a press. I am 
certain of that, and, I am sure, the Political Secretary will not challenge 
me on that point. There is no such thing as a free press in the Indian 
States. 

Now, apart from the press, what other means do the people of the 
Indian States have for the redress of their grievances? We have here 
this Assembly. we have in the Provinces the Legislative Councils where 
there is freedom of speech. Is there any such body in any Indian State? 
I know in some there are some sort of Councils and perhaps in some 
States 0. certain amount of freedom is allowed, but in most there are 
no representative bodies and, if there are any, they' a'l'e very different 
from the bodies such 8S we have in British India. Then, what remains? 
What means have they got? What are the remedies available to the 
people of the Indian States? Each one of them must go with a petition 
to the prince or his minister. I ask the Government if, in the twentieth 
century, even in India, that is the proper remedy? If the maSS of the 
people of the Indian States are to be confined to that remedy, that they 
have to go with folded hands with a petition in their hands and place 
them before some one if he chooses to accept it, surely that is not a 
remedy which we can regard as at all efficacious or worthy of our approval. 

JIl. S. O. Kltra: The petitioner will be victimised the next day. 
I 

Sir Abdur Bahlm: Then there is the Political Department. The 
operations of the Political Department are wrapt. in obscurity, I think 
even my Honourable friend, Mr. James, wanted more publicity. Will 
he plead for it with the Political Department? If he does, then I shall 
be partly relieved of the anxieties I feel. The operations of tpe Political 
Department are wrapt in obscurity and they take their position on the 
basis of dealing with foreign States. Is that the real position? If that 
were so, I could understand it, but that is not the position. ·They 
represent 8 sovereign all powerful power. They say all thllt we want is, 
we do not want to be interfered with by public opinion in British India. 
But I ask the Honourable the PoliticR} Sercetary, whether public opinion 
in British India has not strengthened their haud" on occasions. Can he 
deny tb.at? Rashe not obtained Buggestions from British India which 
he has accepted? In tbeS(I days, you cannot shut out public opinion, nor 
is it desirable to do so. We must allow some latitude. If there were 
proper constitutional means available to the i>eople Qf Indian Sta.tes. for 
expressing their views on pUblic measures and what concerns them in 
their lives, then, I am s~, no ~lUch questio'Q. would .h.ave risen tpday Bnd 
in Bri£ish India nobody would occupy themselves with the affairs of the 
Indian States. We have got enough to do forourselvu. To . look after 
our own afiairs i, a. prett,y big task; we give the. Government. of Britisll 
India a good deal of trouble, and we would never think o.f interfering with 
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the States if they had institutions like these. We appealed iu London 
to the representatives of Indian States,-I think it was His Highness tqe 
Ag80 Khan himself who tWpp~aled to them,-iJo see that they do institute 
some modern methods and institutions by which the people can represent 
their views and grievances, and I, on the floor of this House, wish 
(lmphatically to endorse that appewl. Sir, both the Hindus and the 
Mubbmml1dllns are vitally interested in this; we w8nt the States to 
prosper. We want States' Administrations to establish themselves . as 
beneficent Governments, Governments which may usefully be imitated 
by others. That is our desire. The penionnel of these States and Ad-
ministrations is mainly Indian and we want them to be 8S successful in 
their administration as possible.. That is our desire, Bnd we do not want 
to hllmper them in their administration. Therefore, WE: say that the 
Political Dep~ment should see to it that, 88 soon as possible, some sOrt 
of representative institutions are estf\bli'shed there. I do not say they 
sliould take away the power of the rulers; the rulers will natU1'sl1y have 
I:ertain overriding powers left to them. Here, eve·n.in this. As~eplbly, \\." 
cannot criticise the fictions of the Viceroy and the Governors. 'fhe 
rulel's can, therefore, legitimately expect thflt their actions should Dot be 
criticised on the floor of any representative Assembly. But apart frum 
that, meons will have to be devised by which there will be somE: constitu-
tional way of elGpressing the views and wishes of the people. 

Sir, I shall now come to some of the more important provisions of the 
Bill. As regards the provision relating to prevention of formation of 
groups of men in order to invade any Indian State, I do not t.hink there 
wil1 be an~' opposition from this side of the House, provided ;tOU want t,o 
prevent not mere demonstrations, but real conBIPiracies to subvert a.ny 
State or Administration by "iolent menns. If any groups of per8Qns form 
themselves into a conspiracy in order to subvert the administration of any 
India'll State, I think, this. side of the House will generally agree that 
such a provision may be allowed. That, I believe, is clause 5, but cla.use 
!l is so worded that it is not merely aimed at preventing people from 
forming themselves into groups or assemblies in order to over.awe any 
Government in the St~tes; it goes much further. It may strike at Rny 
movement for obtaining redress of the grievances of the subjects of t·lIc 
States. If my reading .of that clouse is correct, then it is to be re-worded 
'lnd the present wording is to be set right. 

Then, as regards clause 6, I must say tha.t I find It very ditlicult to 
understand what it really meRns; and most of us are rather afraid that it 
might be used in a most arbitrary manner, because it gives power to the 
Magistrate to direct any person to abstain from any act if the Magistrate 
considers that such direction is likdy to prevent or tends to prevent 
interference with the Administration of a State in IndiB, etc, That is 
really so widely worded that it may stand in the way of anyone taking 
any action in order to s.ee that certain evils which may prevail in any 
Iudian State may be set right. 

Now, as regards clause 8, i.e., amendment of section 121A of the 
Indian Penal Code, apart from the question of its constitutional correct-
nes&, it will aillo have to hE' conAidered how far it is desirllble to have " 
law in the way that it is worded in this clause. I But the clause in the 
Bill, which is giving us the greatest amount of uneasiness, is clause 4; and 
the real objection to that, from my point of view, is t.hat it wants to 
curtail the jurisdiction of the Courts and substitute executive actiOll. for 
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judicial procedure. Sir, I do not wish to take up any more time of the 
House; I want only to make .his clear once again that the causes and the 
circumstanoes which led ,to the passing of thfl Criminal Law Amendment 
Act do not exist in this case at all. There is no question of dual policy 
and there is no civil disobedience with resp£'ct to any of the Indian States 
which is to be dealt with; and these were the two reasons bv which the 

. Criminal Law Amendment Bill was justified. 'j'he Honourable the 
Rome Member will remember that, were it not for the announcement of 
the dual policy, and were it not for the fact that the new Oonstitution was 
.actively under consideration, a new Constitution to which WE' were nIl 
looking forward as inaugurating B new era in the history of India, he 
would never have got a majority of this House in support of that Bill. If 
the Honourable Member bears that in mind, then I say that there is no 
justifioation whatever for extending the provisions of this law to the 
matter under oonRideration. 

Sir, so far as the reference of this Bill to the Select Committee is 
concerned, there are certai~ provisions which. if properly amended, would 
be supported. But there are other provisions the principle of whioh will. 
I think. be resisted, but, as both arc mixed together, it may be difficult 
for us to say whether it should go to the Select Committee or not. This 
is all that I have got to say at present and I do ask the Honourable the 
Home Member and the Government generally to consider very seriously 
whether this is the tima and the occasion on whioh the princi.ple of the 
Criminal Law Amendment Act should be extended. 

1Ir. Jluhammad Yamin lth.an (Agra Division: Muhammadan Rurai): 
Sir, this Bill involves certain principles and I will deal with every 

1 P.M. point in its proper place. I think the first thing which it aims 
at is the control of the press which wantonly attacks princes and their ad-
ministra.tions with the purpose of blackmailing. The other thing aimed at 
is to stop the agitat.ion against. the States when that agitation is carried 
on in British India for the purpose of coercing the administration of an 
Indian State to accede to the demands which may not be considered right 
by the ruling prince. The third principle on which this Bill is bO'8ed is 
reciprocity. 

As to the first point, nobody in this House can hold any different view: 
it ought to be stopped. We know that thw:e are two kinds of attacks made 
on princes: the first is on the personal character of a prince, which cer-
tainly everyone deplores and it must be stopped at once. No cncour-
agemEmt frOlD any side can bo given to the press, which, in order to get 
some money from princes, indulges in attB'Cks on them or on their families. 

[At this stage. Mr. President (The Honourable Sir Shanmukham 
Chetty) resumed the Chair.] 

This kind of blackmail is one which ought to be stopped at once. I 
know there are certain papers which are living merely on the money they 
receive from these quarters; and as the Honourable the Political Seere-
tM-y. whom I congratulate very much on his very lucid speech-it waa 
the first time I heard him-said. some papers. go OD aUacking the princes 
8'Dd, all of a sudden, t~eir attitude changes, beca~e the material which 
is supplied to them is Changed. This has got two aspects: firat of &;ll, 
it shows that the press We.'8 guilty of trying to extort money; and there 1S. 
therefore, every justification to stop these blackmailers; but, at _he same 
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time, I will say: .. Is it right for the princes to give money to encourage 
these people to go on blackmailing them?" Have we not suffered from 
the hands of t,he pre8s? Have we no.t fOUnd ourselves attacked day after 
day by certain papers? What is the attitude we took then? We just 
treated them with the contempt they deserved; even when this press 
was indulging in attacks against those Members of the House who sup-
ported the Government at the time when the Ordinance Bill was under 
discussion-and the Government can see from the cuttings ITom papers 
how we were depicted and what attacks we were subjected to-we car-
ried on without being in the least intluenced by them; and I am glad 
to say that those of us who supported that Bill in 1932 find that it has 
brought about such results as were looked for at the time: we come here 
·as the representatives of our constituencies, but our constituencies can 
only know what they read in· the newspapers; we are not going to chal-
lenge and show our bpeeches und explain our character to each and every 
member of our constituency. Our constituencies ara influenced by what 
they read in the pupers; and alt~ough we knew we would suffer person-
ally and that the results will not be beneficial to us when we stand for 
the next election, we came hereto do our duty, no l'natterwhether we get 
elected next time or not: we did not care about it as long as our con-
science was clear that what we did was for the good of India; and I am 
glad that the results show that it was for tho good of India. If the Indian 
princes adopt this attitude and ignore the press which attacks them, these 
people will soon die because they will have nobody to support them. The 
only remedy, a'S I say, is to tl'E'at them with contempt if they are attacked 
in their personal capacity. But there is another side and lihat is when 
their administration is attackf·d. When such attacks are made a prince 
cannot stop it altogether, because, a'S long as it is fair criticism and is 
kept within bounds and is made for the betterment of the people. no 
objection can be taken. But if such criticism is not bond fide but is 
made with a view to extorting money and not for the good of the people, 
then it ought to be· stopped. I find there is another justification in this 
Bill about that section which has been pointed out by the Honourable 
the Political Secreta'l'Y: that once the State subjects begin to demand or 
agitate about their rights from the ruling prince and that ruling prince 
happens to belong to a community different from his subjects, then there 
springs up a kind of propaganda within British India to attack some other 
ruling prince belonging to the religion of the former's subject for the pur-

pose of counteracting that propagwnda. This is really a very deplorable 
thing, and people who indulge habitually in this kind of attacks must be 
,topped, because, they are prompted entirely by ~alicious motive~, and, 
therefore, Sir, so far as this aspect of the matter IS concerned, I give my 
fuB support. • 

There are, however, one Of' two observations which I wish to m8lke in 
regard to this matter. I have several Indian princes who are my personal 
friends. I have a great regard for them for their great qualities of head 
and heart. They aTe very charming people. and, as far as I know, thoy 
have tried to do their best for their subjectK. Some of them have a great 
desire to improve the general condition of their subjects, and they look 
upon their subjects with the same paternal care as we in British India look 
upon our tenants, and I would be the last person to subscribe to the view 
that has been expressed here that every prince is a bad man and that 
none of them has any good qualities. Of course, there may be a few 
princes who may not have very good qualities judged from a Britiah Indian 



J.J!:CHSLAT]\'E ASSEMBLY. [7'rH FER. 1.934. 

[Ml-. Muh&J;WD.ad Yamin Khan.] 
point of view, but stiJ.l most of them 11ay& very good qualities and deserve 
0Ui' admir&tion. At the same time, when I say this, I say there are some 
who are lacking in independent judgment of their own and are generally 
guided by their advisers. In this connection I may give the House one 
illustration. I bow of an Indian State in which a British Indian POl-
&eBBed ~ vast property consisting of about eight villages. He MBO pos-
sessed a big estate in Brit,ish India almost adjoining the State. This 
gentleman had a Buit by another claimant who wanted to have a share 
in this property. He challenged it aond the matter went up before the High 
Court, and the real owner of this property was Buccessful. But the ap-
:peal was again preferred by the rival claimant to the Privy Council, and 
there too the l'eal owner was successful, but the claim of this man against 
the property, which waS situated in the Indian State, waR pending in 
regard to the eight villages. Now, the gentleman who was successful even 
in the Privy Council petitioned to th.g Indian ruler to the effect that he 
had won in his case aond produced all the copies of the judgments, etc., 
of the Privy Council and prayed that the case pending in respect of the 
property in the Indian State might be decided in his favour according to 
the judgment of the Privy Council and on the Bame grounds. Some of 
the flatterers of the Indian prince told the prince: "Oh, look here, this 
man defies your authority, he wants to coerce you by quoting the autho-
rity of the Privy Council, and, therefore, judgment muet he given 
against him". The result was that the Indian prince, instead of entrust-
ing this case to his judges, decided the case himself, and he gave a deci-
sion against the man which was absolutely contrary to the decisions given 
by the District Court, the High Court and the Privy Coun~il, with the 
result that all the eight villages of t,his poor fellow were confiscated, and 
the prince, instead of giving those eight villo.oges to the litigant in whose 
favour the matter was decided, quietly took half of that property for his 
own use, and thus even the successful litigant did not get much and five 
out of these eight big villages went to the prince himself. Well, Sir, if 
this kind of administration goes on, and if anybody comes up to criticise 
in British India, it is but right. . . . 

Kr, Prllident (The Honourable Sir ShBnmukham Chetty): The Hon-
oura-ble Member can resume after lunch. 

In future, the Chair proposes to cut short the luncheon hour by a 
quarter of an hour. The luncheon hour will be from quarter past one to 
quarter pust two, find the House will not normally be adjourned befol"e 

IS O'Clock. 
The House now stands adjourned till a quarter past Two. 

The Assembly t.hen adjourned for Lunch till a Quarter Past Two of the 
Clock. 

The Assembly re-assembled after Lunch lit a Quarter Past Two of the 
Clock, Mr. President (The Hon()urable Sir '8hanmukham Chetty) in the 
Chair. 

Mr, Muhammad Yamin Khan: Before Lunch, I was giving an illustra-
tion of the kind of justice that is meted out in an Indian State so far 6'S 
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the judiciary is concerned. Several cases have occurred and we should see 
that care is taken to ensure that proper justice is done to the people living 
in the Indian States. Comment on judiciSl acts in Indi&.n States which are 
not properly done should be allowed in British India if that is not allowed 
in the particular Indian State concerned. At present, there is an Indian 
State, the young ruler of which is squandering all the money that W6;S 
saved by his ancestors. Several crores of rupees were saved by his ancestors 
and, I do not know how far it is correct, the Political Department might 
know about it, it is rumoured the whole of the money so saved has been 
squandered by this young ruler. I know myself several c&.ses of his extra-
vagance. I heard one pitiaole tale-I cannot tale upon myself the 
responsibility for its truth, but as it has come up in the shape of a pamphlet 
which was addressed to the Political Department, 6' copy of whiCh was sent 
to me, I take it that the allegation may be true, and that allegation is that 
a. beautiful house which was built at 6' cost of neally a crore of rupees by 
the young ruler's late father has been demolished and a new building is 
going to be erected in its place. In this way, the money is being squandered 
when the subjects of the State should have money devoted for the education 
of their children, for sanitation and other mliotters. The people began to 
agitate and they were turned out of the State. They came up to British 
India and began to hold meetings and the result has been that all their 
families have bElen badly treated by the Indian prince. When the injuring 
party is the prince himself, where can his subjects go for a remedy of their 
grievunces? If the subjects say anything r .. gainst the prince, they are 
thrown into prison without any trial and the only allegation against them 
is that they are agitators. We have heard a lot of tales since the debth of 
the late ruler and the installation of the present one. There must be 
something underneath these grievances; they cannot all be false. If these 
subjocts are not 1io1lowed to suy anything within their own State, they must 
at least be alJowli to come to British India, ventilate their grievances in 
the press, seek remedy at the hands of the Political Department. There 
must bp. Romebodv who should listen to these grievances if they are not 
properly treated, ·because we are accustomed here in British India tlll.t. 
even when a petty servant is injured, he has got the right of appeal fro~ 
one authority to another,and so on, at last to the Governor General m 
Council. But. in the Indian States, the subjects IioTe summarily dismissed, 
thE-ir property is taken away and confiscations are galore. Aa su~h. it .is 
a matter of doubt whether any protection should be given to the pnnces m 
t.he way it is sought to be 8iYen in this Bill. But I will whole-heurt.edly 
support the proposition that the princes should be gh'en protection when 
they nre the injured party and not the injuring pc.Tty. 

It may have come to the notice of the Home Member that one execu-
tive engineer in British India, who was doing well here and held a very 
responsible post and was thought of well by his Department, was asked 
by a certain ruling prince to resign his British Indian post c..nd accept the 
post of Chief Engineer in h,is own State. He resigned and his misfortune 
began when he accepted the Chief Engineership of that. State. He wus 11 
favourite for some years, nothing could be done in that State without his 
intervention. If he recommended anybody, he got everything done. Theil 
came suddenly a dlOy when on some matter-I need not dellcribe it hare 
on the floor of this House-he gave offence to the ruling prince and the 
prince thought that he dared to talk to a person whom he should not bave 
talked to. This being the offence, he was thrown into prison for his whole 
life and in order to hoodwink the British Government if intervention was 
threatened, some charges were framed against him lOiter he had been thrown 
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into prison. The result was that not only he suffered, but his father"s 
property was 'confisqated, his brot.her's property was confiscated. and the 
,,!hole famil~ was turned out of the State. People who had been very loyal 
till the preVlousda'Y were suddenly turned out of the State the ncxtdf\v. 
There must be some kind of provision by which the princes should be 
debarred from doing so. I must say that if 15here are a few whom we may 
be charging with this sort of thing, there are certain States which are 
doing very well and they are living up to the level of the Britash Indian 
administration; hut we see that the gl'iennces do not come from those 
Sts.tes. There is Hyderabad, there is Baroda. there is ~ika.ner, there is 
Gwaiior and other places: we have never heard of any grievances emanat-
ing from those places. These States do not care anything about them-
selves. Protection should not, however, be given to those people who do 
not come under this category and who are not treating their subjects in 
the same way as Hyderabad. Baroda and others are doing. The analogy 
or illustration is absolutely wrong, because if we had found that this ad-
ministration is good and that, in spite of the good administration, there 
has been any attack' or there hAve been some jathall going on or that the 
people &.Te trying to subvert the administration, then there would be some 
justification. But the attacks in the press have been only against those 
people who have given some kind of cause for grievance to their subjects. 
Therefore, I submit the Select Committee should go deeply into this matter 
and remember tha.t while they may protect the States from being black-
mailed, at the same time they should amend the Bill in such a way that 
no hardship may be done to those people who are genuinely suffering at 
the hands of such administration. My only motive in giving these illustra-
tions was just to give a hint to the Select Committee that they may not 
ignore the other side also. while, in their zeal, they m61Y be wishing to 
protect one class of people. • 

Then, the question of reciprocity was raised. Sir, I think that question 
does not arise so much. I do not lay 80 much emphasis upon that 8S my 
friend, Mr. James, was doing in this respect. I think there is sufficient 
protection given by the British Government to the Indian princes, namely, 
th&.t they are left free to do whatever they like in their States, and suffi-
cient protection is given to them from being attacked from outside. They 
already enjoy full liberty in their States; nobody can encroach upon their 
States; people living in British India are incurring heavy burdens in keep-
ing up a big military foroe which is meant f9r the protection, not only of 
British Indian frontiers, but also for the protection of these Indian St&.ies. 
oir, if the protection of British India is taken away, then these States will 
be fighting against one another, as at the beginning of the eighteenth 
('ElDtlJry they were doing. One will try to snatch away a portion o~ a' State 
fl'om the other. Sil', surely, after that, they cannot want anythmg more 
in the f.hape of reciprocity. If the British ~overnment i!1 India wants that 
protection should be given to them on thIS understanding alone that the 
British Indian Government fully protect them from wha.tever they m~y 
apprehend from outside, then certainly that is more than sufficient. SIr, 
my Honourable friend, the Political Secretary, was quite right. when ~e 
said that people look to the ruler of a State with a paternal feehng. SIr, 
people in India a.Te r~ally accustomed 1i? l~king to personal rule. They 
have more confidence m men who can do JustIce at once and redress prompt-
ly all their grievances. Even the British officials know that wherever they 
have gone in any district, they become more popular if they are g~od 
autocrats. If, for example, the DiBtrict Magistrli.te deals personally WIth 
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all questions, he becomes very very popular in an Indian district. That is 
an open secret. There is still a feeling prevalent in the districts that they 
like the District Magistrate to do justice at once, promptly, by himself and 
to be ready to listen to all things, and he may sometimes even ignore the 
technical la.w if thereby he may help the people and he may not feel bound 
by mere technicalities. I do not say that an Indian prince is not a very 
popular person in his own State, but there was a time when all these 
Indian princes came to be princes, because they still had to· rely on the 
people of their State for their own protection and for the protection of 
their States. One ruler of a State was fighting with snother ruler. All 
these persons mostly-not all of them excepting the Rajputana States, all 
of them came into existence when the Mughal Empire began to dwindle 
h'\\'ay and then these petty States began to be created. They started fight" 
ing and collecting forces and they entered into a treaty with the British 
Government and thus they got their States recognized, but these people 
formerly relied upon the protection which they got from the people of their 
own States, because, without their help, they could not possibly retain their 
property, and, therefore, they had perforce to look more paternally upon 
the demands of their own people, but, now, they are getting full protection 
from the British Government-not from their own Indian subjects-and 
thus they &.Te becQlning as it w~re a separate and opposite party to their 
own people. (Hear, hear.) That very idea which united them and which 
gave rise to the feeling in the minds of the people in the State to look to 
their rulers is gone and thus the paternal feeling of the Indian rulers also 
is gone, because their protector is somebody else, not their own State 
people. (Hear, hear.) The princes formerly used to be like tribal le&.ders. 
J list as we have come here ba.cked by the support of our constituencies, so 
these people exi8ted on the support of their people and so they had to 
look to their interests in the past, but now they have not got the similar 
feeling. (Hear, hear.) 

Ill. S. O. IIltra: Like the Official Members? 

Mr. Jlubammad YamID. Dan: Of course enlightened rulers realise that 
their strength lies in the strength and prosperity of their State people, but 
many of them, I am afraid, have forgotten that they have to depend for 
their security and safety upon the prosperity and well-being of the people 
of their State!i. It does not now matter to them whether their people are 
prospering or not as long as they can get full enjoyment (Hear, hear), and 
they do not care for the benefit of their people, but, on the other hand, 
they set themselves up as an opposite party, and thus the kindly feelings 
of their subjects must go against them. Sir, I can give one example to 
illustrate my point. In 1926, there came up a Bill in the United Provinces 
Legislative Council, which changed the position of the Zamindars, und 
lots of Zamindars wanted to eject their tenants, because they could then 
re-lease the lands to other people on higher rent, and so the Board of 
Revenue issued instructions that the ejectment cases should not be allowed 
except up .to a certain percentage based on the average of the past three 
years before this Act became law. On this condition the Courts said that 
"you can institute only so many cases". Unfortunately, Sir, I had one 
case instituted to eject one of my tenants in one village, and when that 
suit came before the Court, they li.'Bked me to withdraw it on the ground 
that I had not instituted a single ejectment case in my village for the last 
20 years. The fact of the matter is that we have never looked upon our 
tenants in a harsh way. If they had no money to pay, they need not 
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p&.y: we do forgo it. If they prosper, we also prQSper, and if they do 
n.ot prosper, we also ahare their lot. So, if the ruling princes still go on 
looking at their subjects in that spirit, they can still enjoy their con1idence 
as they did before. But they are not doing that, because they depend upon 
their lrotection from somewhere else. Therefore, I think that the l~w 
shaul be framed in such a way that it gives protection to both the sides. 
The point in this section is about the administration. The principle of the 
protection of the prince is one thing !ilnd the protection of the administra-
tion is quite difierent. The Administration will have to be criticised by 
the people when they are injured and notice may be taken of this point by 
the members of the Select Committee. 

Now, Sir, there is also a legal point involved in this which I have to 
bring before the House. This Bill also affects the provisions of the Indian 
Penal Code, and I would be the last person to say that 61 good law may be 
altered into a bad law even for the sake of an emergency. Of coun!e, I 
do not mind if a separate enactment is made for the purpose. I see that 
section 15 of the Indian Pen6.i Code is being amended and a new' ddinition 
is being put for the word "India". If we look at section 1 of the lndian 
Penal Code, we will see that it applies only to a certmn part of India; it 
does not apply to the whole of India. Besides, that law was not illude by 
the Indian Legish.ture; it was made by the Parliament and. therefore, 
it cannot be altered by any Act of this Legislature. The words of section 1 
are: 

"This Act I'hall be called the Indian Penal Code and shall take effect throughout 
the whole of the territories which are or may become vested in His Majesty by the 
Stat.utl· XXI !lnd XXII Vic. Chapter 106, entitled 'An Act for the better Government 
of India'." 

Now, the Indian Penal Code is applicable only t,o those territories which 
are mentioned therein, and you are apJllying one section alone out of this 
whole Act to the territories which do not corne under the l'urview of this 
section and where the Indian Penal Code is not lO'pplicable. Merely by 
putting in a definition and by putting in "local administration", something 
is being done which is not really desirable. I do not like the word "] ndia" 
which is given here. What does it mean? The words "an Act for the 
Government of India" are again reper.ted in section 14 where it is said: 

"An Act for the better Government of India by or under the authority of the GoveJ'Il-
Dlent of India or any Government." 

Now, Sir, in order to change the words "British India" the word 
"India" is introduced, which includes' the territories of the Indian 
princes. So, it means that only those territories are taken away from this 
section which do not come under either of these two categories, such as, 
the French and Portuguese possessions. Now, Sir, I will' refer you to 
section I08A of the Indian Penal Code. That section says: 

.. _" perr.on khets an offence within the meaning of this Code who in Briti.h IDdia 
abets the commis8ion of any act without and beyond Briiillh India whioh would 
conatitute an oftellCe if committed in British India." 

Now, Sir, this section, gives to the Government the power of reciprocity 
for which they are asking. S1,lppose 0. B~tish Indian subject begins to 
conspire wit.hin the territoricil of the Indian princes, he cun at once be 
hauled up in British India although he did not commit the offence wHihin 
British India, but committed it in an Indian Stat,e. Not only this, but 
this section also dealt with another thing. If anybody oomes from outside 
British India or'he may he a British Indian subject and begins to conspire 
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to do 0. certain act which is an offence within British India, but is not 
committed within British India, but is going 'to be committed in the terri-
tories of the Indian princes,that man can also be hauled up here. There-
fore, I maintain that this law is sufficient to give protection against the 
jath<t8 if the object of these jathas is to commit an act, in the Indian State 
territory which, according to the Indian law, is an offence if it had been 
committed within British India. So I do not think there is any need of 
having any liind ,)f Act ag:tinst t.he jathas when the provisions ulld~r tbe 
existing law are ,quite sufficient and I do not wish that we should try to 
meddle with this law again. Section 121A of the Indian Penal Code is 
sought to be amended. I see in that section there are many difficulties. 
This section will be spoiled if the amendment which is sought to be made 
here is incorporated. It will become meaningless. This section says: 

"Whoeyer within or without Briti.h India con8pire8 to commit any of the ofteDces 
punillhable. . . , ." 

There are two places where a oman can conspire to commit an offence 
either within British India or outside British India. Here the word used is 
"whoever". What does it mean? Does it mean a British Indian subject 
or anybody coming from an Indian State? Supposing the people of the 
Rllmpur State try tc (\01l8pJrt~ and co an Rct in the .\iwar Stat.;, Ilg:Jinilt 
Rampur, will they come within the purview of this section or not? The 
words used here are •• any Local Government or the administration of an 
Indian prince". Supposing some people in Rampur want to commit an 
offence in the Rampur State, but they conspire to do so in the Alwar State, 
will they be hauled up under this section? What does the word "who-
ever" mean in this case? As we understand the word "whoever", it 
only upplies to people living in British Indili, British Indian subjects. 
If a British Indian subject conspires within or outside British India for 
thi~ purpose at& enumerated in section 121A. hE> ill guilty ° and he can be 
hauled up before a Court. But if a Russian State subject or if a mall 
coming from Germany, but living in Russia., should conspire, cnn he be 
hauled up under this section, because you have no extradition rules about 
this? I, therefore, submit that this word "whoever" cannot apply to 
anybody except a pereon who owes allegiance to the King-Emperor and 
who wants to deprive His Majesty of his sovereignty by conspiring within 
British India or without British India. That is the whole gist of the Act. 
Now, by your amendment, you are complicating the whole thing and how 
do you expect the Courts to decide what it means a.nd who is a guilty 
person and who is not and who COllies within the purview of this section 
and who does not? Therefore, it will be far better to leave this section 
alone. If you want to give any protection to. the Indian princes, by all 
mellns have a. separate enactment, and it will have my whole-hearted 
support. Do not touch the Indian Pena.l Code which is really a great asset 
to British India and it will be very deplorable to spoil such a measure. 

Another point that I wish to say is this. How il:' a District Magistrate 
expected to liDow that two persons Bre going to commit an affray because 
an affray is, if two persons fight in II. street, and if more than two persons 
are inv~lved, it becomes a rbt. How on earth can a District Magistrate 
know that an affray is going to be committed and how can he stop it? 
I know there is section 107 and section 110 of the Criminal Procedure Code 
under which the District Magistrate can stop people from doing a certain 
act. Again, there is section 108 under which the District Magistrate caB 
stop people from doing certain other act. Those are preventivemeasurell. 
But what will be the authority through whom a District Magistrate i8 



628 LEGISLATIVE ASSEMBLY. [7TH FEB. ~984. 

[Mr. :Muhammad Yamin Khan.] 
expected to know that two people will begin to fight in the streel;jl of an 
Indian State after walking up 20 or 80 miles? 'fake, for instance, the 
people ill Gurgaon, and if two people of Gurgaon go to Alwar and start 
fighting, how is a District Magistrate in Bri.tish India expected to know 
this? Supposing two men from Moradabad walk into Rampur and begin 
to fight with another man, how can a District Magistrate in British India 
take notice of it? So this is a very diffic,ult question and the law that you 
are going to eanct will find very little support and the object which the 
Government have in view will not be achieved. If a man is determined 
to commit an offence in the British territory, he can be prooeeded with 
under section 107 or 109. But if a man conoealing his identity wants to 
commit an offence, he comes within the jurisdiction of a District Magis-
trate in British India and can be hauled up here. 

The Bonourable Sir BarrJ KtJa (Home Member): Offence committed 
where? ' 

Mr. J(ghammad YamlD Khan: The offen('e may be committed anywhere. 
If the man is within the juriR<iiction of a Magistrate, he can be stopped 
from committing the offence. Either the offence intended to be committed 
within the jurisdiotion or the person is to be within the jurisdiction of a 
District Magistrate if he has to proceed against the man. Supposing a 
man living in Delhi wants to commit burglary in Meerut . 

The Bonourable Sir Barry Bate: We are Dot now talking of Meerut 
District, but we are t.a1king of Indian States. Can the Honourable 
Member explajn to me how a Magistrate in a Btitish District 
is able to prevent a man within his jurisdiction from committing an offence 
in a State? 

Mr. Jlubammad Yamin Khan: That is why I quoted section 108A of the 
Indian Penal Code which says that a persoll who abets an offence within 
or beyond British India ~'hich would con8titut~ an dJence if committed in 
British India can come under this section. If a person in British India 
instigates another man in an Indian State to commit an offence, then that 
man, who abets the commission of the ~rime, can be hauled up in British 
India as if the crime has been committed ~ll British India. So I submit that 
section l08A gives full power for the Magistrate and I do not )mow how 
this section has escaped the notice of t.he Legal Advisers of my Honourable 
friend. If they go thoroughly into the matter, they will find an Illustra-
tion given under section 108 which is as follows: 

"A' in HritiBh lndia inatigatel 'B' a foreigner in Goa to oommit a murder in Goa, 
',A' is guilty of abettiDi the murder." 

The Illustration is given under this section. So it is quite plain that 
anybody committing an offence outside India, which is an offence within 
British India, is punishable already under the Indian ,Penal Code. I, 
therefore, submit that this point should not escape the notice of the Select 
Committee that there is ample provision. anA 1 do not know how it can be 
said that the 'law is not suffioient at present. If I were a Magistrate. I 
would cert&i!1ty'hold up the man at once under this section and say that 
it is within my jurisdiotion. I want that proper care and attention should 
be paici' tot'his. There are certain Indian princes who will certBinly ndt 
like a thing as this, because, if a man wants to proceed in their territory, 
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they can catch him up and he can be much better tried in the Indian 
States tha.n in 13ritish India.. If Government here proceed against him, 
they will be courting unnecessary criticism. but, if he is proceeded a.gainst 
in the Indian State, nobody will ask questions here. If such people are 
caught within a British district, there will be hundreds of questions from 
my friends, Mr. S. C. Mitra or Mr. Gaya Prasad Singh, or Dr. Ziauddin. 
If Government want to do this, let them alter the law in such a way as 
would serve their purpose and not bring injury to anybody. 

I attach great importance to one thing which has been mentioned by my 
Honourable friend, Mr. James, although I have no knowledge of it myself, 
but I accept his authority. for it. The point is that in the Indian State 
they have no Al'ms Rules; and if firearms from t.he States find their way 

. into British India in connection with the terrorist movement, certainly the 
Politi~lal Department of the Government of India will be justified in taking 
action to prevent that. My idea up till now was that these arms were not 
coming from the Indian States, but from somewhere else; but if it is the 
case that they are coming here from the States, then oertainly steps have 
to be taken against it. 

I do not agree to a certain extent when it is said thu.t. there lire treaty 
rUzhts with these Indian princes. I say there is lIO treaty right. 

31'.11. WhAt is the treaty and with whom is the treaty? There were 
three kinds of treaties which were made. The first treaty was made by the 
East India Company when they were carrying on some work in India 
without any lega.l authority. That treaty was nei with the Crown in 
England, but with a purely commercial body who did this fo~ their protec-
tion and they also gave protection with their soldiers. But that treaty 
cannot be called a treaty with the British Crown. The second c18ss ~f 
treaties were those entered into by the East India Company as a legal 
authority carrying on contractors' work on behalf of a legally established 
authority, i.e., the Mughal Emperors Shah Altlm II, und Akbar Shah lI. 
On their behaH, they entered into certain treaties, because they were the 
legally established authority, and whatever they did .on behalf of the 
Sovereign may be called a treaty. Then. when the British Crown took 
up the government of this country, Queen Victoria occupied the same 
position as the Mughal Emperors and the treaties made in the name of 
the Mughal Empire became treaties with the BritiHh Crown. The British 
Crown can be considered in two aspects; one is the King acting in Parlia-
ment, the other is the King acting with the Indian Government. I need 
not deal with all this and will leave this point for my Honourllble friend, 
Mr. Raju, who has made a study of this and written articles in' the papers 
about it. But I think the constitutional position is that a treaty can be 
made 'Yith a de jure Buthority, and not with So de facto authOrity only. 
But both must exist Hide by side. and, therefore, tho King of England holds 
the same position, as far 8S India is concerned, as would have been 11 treaty 
with the established legnl authority at that t.ime in India. Therefore. 
they are bound by those treaties, but there were certain people also exist-
ing at that time with whom there WtlS no treaty either on behalf of the 
Mughal Empire or on behalf of the East India Company. Those treaties 
are nothing. Some people carne in simply because they were subordinates 
or hereditary people who were governing certain provinces on ;behalf of 
the Empire. If there is a treat.y with them against the establi$hed legal 
authority, that treaty must be null and void. ~o constitutional authority 
will pronounce these trea~ies .as sQund, i bllt I am n<?t an. 8ut~ity and .this 

ROllse is not an at1th(mty to go into these questIons. These may be left 
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to the' proper authorities to decide. But my position is this, that what-' 
ever may be the constitutional position, those princes are enjoying a 
great protection and prosperity on account of the army which is kept in 
British India by the Supreme Power but for whom they might have been 
washed away, In return for this, the . Supreme Power has aright to 
demand that· nothing should be done in their States which may endanger 
the established Government within British India. I am not very much 
charmed with the Federation which is coming, because I see ahead u. 
danger that these people will demand from British India something \1:hich 
they are not entitled to at present. They will want many things whidt 
they do not deserve and they will be threateniItg from inside. Now, they 
can only beg, but once they come inside. they will combine against the 
British Indians and even against the Government of India, because thE'y 
are worshippers of the rising sun and not of the outgoing authority and 
the result will be that they will want to take everything at the point of 
the bayonet where they are coming now to beg. That is the danger of the 
Federation which is coming. But that is not the concern of this House at 
present. The only thing is that. when this Bill is considered in the Select 
Committee, these points should not be ignored. I am not against the 
reference of -this Bill to the Select Committee, but they should take 
account .of the matters which I have stated. Although I was opposed to 
the kind .')£ protection being given in the Ordinanoe Bill at that time, my 
objection was not this that these princes should not enjoy protection, but 
the objection only was that it might not be amalgamated with the Bill 
which was m('l8nt only to restore peace snd order within British India, 
and if the re~ration of peace and order within the Indian States was also 
aimed at and protection to the genuine people was being given simultane-
ously, innocent people might not suffer. 

Ill. S. O. Xlv.: You wanted a separate Aot: you should oppose it . 

• r. Muhammad Yambl nan: I did oppose it in the Ordinance Bill: 
Now,Sir, that Ordinance Bill has not become a permanent law, but is a 
temporary law. If this clullse had been inserted there, it would have 
been a temporary provision. 'fherefore. the present measure also should 
be temporary until the Federation comes, becau,se the Indian princes "ill 
then be strong enough in this House and in the other House to have any 
meaSUTe they want, and there will be no difficulty in giving them any 
protection that they ask for: but now the only concern of the Britif:h 
Government is to give this power till that time comes. I, therefore, think 
that this should be a temporary measure without touching the Indian 
Penal Code, so that nobody will suffer and hoth sides will gain. With 
these words, I support the motion for Select Committee. 

Sir Bart SlDah Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I confess that I have Imffered from a certain disability in 
not being present in the House when the Honourable' the Home Member 
moved the reference of this Bill' to Select Committee. But it is clear 
from bis speech and from the Statement of Objects and Reasons appended 
to the Bill that the Honourable the Home' Member had undertaken the 
onerous dutypf piloting this Bill through this House with a view, as he 
says in the Statement of Objects aud Reasons, to f8Ci1itat~ the forth-

, . conU,.ilg oonat1tutional changes adumbrating a new Federation' for IncJ1a: 
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and, in the speech which he delivered on the 6th September, 1988, I 
find these pregnant 8&Iltences: at ,age lO88 o£ the Debates, he Bays: 

"But the facta of India render that impouibla unl ... We intend to cut out tbfl 
Indian Statea from India.-an impOl8ible talk, I would lugp __ and if we want to 
achieve that broader unity which is e_ntial in the' intereata of India al a whole, I 
think it ('on only be achieved by recognising a wide diversity in the form of Govel'D. 
ment in the variouA units. That, indeed, has been from ·tlte -beginning one of the 
obvious and unavoidable facta of the problem. It bas been accepted as a fundamental 
propo5ition by t,hose who ha.ve !or ,IIGIII& years. put DOW ~ devotiag their attent~on 
to the e'\'()!ution of a new con8tltutlon for India. There 18 no need'to preas .. 11 umtl, 
Princes nnd ProvinC'88 alike, into the same mould; &ad any such attempt would lead 
to complete failure and disruption instead of unity. Therefore; let. British Indi .. at 
the outset ahow that it is not entering into a Federation with the Statel with a feeling 
of fundamt'lntal hostility t(l the fonn of Gov.ern.merlt that prevail, in the State!!. 1'hia 
i. 110 foundation on. which a partnerlhip can be built.'." 

That seems to be the main objective which prompted the Honourable 
t he Home Member in piloting this Bill through this House; but when we 
heard the other day the speech of the Honourable the Political Secretary, 
upon which I congratulate him, he made it abundantly clear that ·the 
three oustanding facts which have prompted' his Department to initiate 
t his measure of legislation are, first, the maintenance as far as possible 
of patemal ruIn in thp Bt.lttes: and. secondly, the non-interference by 
'British India with that rule ensured by the two methods recommended 

1 the Bill, which are, first, preventing the assemblage of persons in 
British India with a view to making an incursion into the territories of 
an Indian State, and, secondly, prpventin!!, newspapers from animadverting 
upon the administration of those StRtes; and, thirdly, as the sequel, T 
think, is the clause--claus6 6-which generall;v denls with interference with 
thf' Ildministration of those States. 

Now, if the principle of the Bill be to protect the Indian princes in 
the paternal administmiioT, of f.heir BI·ates. I do not think thnt this Bill 
will serve that PUlpose; and, if it did serve that purpose, I ask the Honour· 
able the Political Secretary, whether he is not doing the greatest dis-
service that any friend of the Indian States can do to the Indian princes 
themselves; we have heard of a safety valve and we know that by the 
pressure that is being exercised in British India the Indian States are 
moving'in the direction of progress an~ the Honourable the Political 
Secretary has pointed out 'that many States ha.ve initiated institutions 
on the lines of institutions in British India. If that be the case, I submit 
that we should pause before interfering with the progressive pressure that 
is being brought to bear upon tbe Indian Stlltes .by British India, 
and I go further and say that with the 'best will in the world, if British 
India and the Indian States had both been locked up in water· tight com· 
partmerits and had not been scattered all over the country as they are, 
it seems to Die humanly imposB1"ble that' British India should progress 
and the Indian Stlltes should not. Their progress may be slow, but, I 
venture to submit that no legislation, that' has yet been devised, would 
ever bring about the result which I see lihderlyjng the speech of the Political 
Secretary, that the Indian Sta.tes bear a. paterul relatiODllhip to their 
subjects and the subjects, when in diftioulty, go to the princes. Well, 
Sir, I do not wish to offer any comment on that statement, but what 
r do. say is this. I allk the Honourable the oooupants of the Treasury 
B~BchelJ to answer two q.uestions that I wiah to addre. to them. They 
know that the ,8cb,ezne'of paternal Government was tried for British India" 
and itha.s' b~ taied for lOlli, ad, ,the,!· ..... , ne* that, it iJ' a failure, 

a 
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and, consequently, with the introductiO'O of the reforms from time to time 
and the reforms now looming large in the horizon, a democratic form of 
Government is recognised as the only form, of Government suitable for 
British India. I do not think there will be any doubt about it in the 
mind of anyone • • • • 

1Ir ....... AnJdeurla (Bombay Northern Division: Non-Muhammadan 
Rural): I certainly -doubt it. 

Sir Bail Singh Qour: Barring certain reactionaries whom I do not take 
into account. but I say that, so far as British India is ooncerned, the 
110licy of the British Government is m the direction of a democratic rule. 
Now, let anybody look at the map of India and see how these 600 and 
odd States, large and small, are situated throug~out, the 'length and breadth 
of India. The difference between a British Indian province and the Indian 
StatEls is merely 11 geograpbicnl distinction, slwnys imaginary, and never 
real. People from British India go to the Indian States, and those from 
1 ndian States come to British India. Oan we for one moment believe 
that, while in Brit-ish India we have II. system of democratic Government, 
the subjects of Indian States would be. happy in the thought that they 
have still a patriarchal form of Government? I ask this question in all 
seriousness. That is the first question. Then the second question, Sir, 
is this. Assume for the Bake of argument that we placed upon the 
Statute-book not this Bill, bllt a still more rigorous measure barring the 
intrusion into Indian States of any man or woman imbued with a political 
f .. eling . . . . ,- -

Sir Muhammad Yakub (Rohilkund and Kl1moon Dh'isions: Muham-
madan Rural) : Women also? 

S1r Karl Singh Gaur: Yes, womell ulso,-imbued with 0. politic,al feel-
ing nnd suspected of inculcating democratic ideas into the minds of the 
Indian SLlte subjects, but the subjects of the Indian States, land-locked 
os tlH-'y rnu.'· be, would still ha.ve their schools Ilnd coneg~~s, t,hey will 
still read English hooles, they will still study newspapers and they will CBst 
their eyes around the changing kingdoms and changing history of the 
world, and when they sit round their fires, they will ask themselves one 
question-Here is a map of the globe. During the last 25 years there 
has been a marked transformation in that globe; old kingdoms that traced 
their descents from the BUD: and, the moon have disappeared from the face 
of the earth; there is not one single a.ut"cra.tic Government in any country: 
in all Asiatic countries you have some form of Parliamentary Govern-
~ent. In Europe also you have some form of ::parliamentary Government: 
we the Indian StateB are the only -States in the whole uni:terse which 
have a form of paternal Government iIlwbich all powEll' is center8d in one 
man and his will is the law for the State . 

111'. 1'. 1:. 1 .... : What abou~ Germany? 

S1r Karl Singh Gaur: Now, I flsk .'Honou~le Memb~rs to say whether 
they tbink that the subj;acts of Indian States w,puld for lorlg be satisfied with, 
this Government; a.nd I go furlbet' and, ask-if there' is not tb be a steady 
pr~gre8s stage by stage towards' a democratiC fOml of'GOve~ment, woulcl ,. 
it not be like a alo\it' Bre Blmm~rlng in • houle of which the doors anil·· 
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windows have all been sealed up? What would be the result 1-a sudden 
explosion, and these monarchies, preserved ~y the mighty arm ?f the 
British, will disappear from the face of hIStory. The reperCUSBlon of 
British India upon Indian States is, therefore, unavoidable, and I venture 
to think, to a certain extent, it is profitable to both sides. Now, I see 
au undercurrent of thought both in the speech of the Honourable the 
Home Member and in the speech of the Honourable the Poli~ical Secre-
t,ary that, in order to prepare ourselves for the oommg Federation, we 
m~st dangle 1\ carrot beforE:: the lndion princes. 

Now, Sir, I myself am a confirmed believer in the Federation, and, 
therefore, I ca.n speak with a certaoin amount of biss in favoUl' of the 
Federation. But let me ask Honourable Members two questions, and 
those questions are these: What is the position of the Indian princes 
vie-a,ovi8 the Government of India today, and what will, bet;heir position 
under the Federation? We have been often told, and it seems to be' an 
underlying current of thought passing through the speech of the Honour-
able the Home Member that the Federation would be made easier if 
we were to give the Indian princes the kind of assurance which this Bill 
is calculated to give, and it is in that connection that I wish, Sir, to speak 
to you, and through you, to those outside this House who may be ofa 
similar view, that, in coming into the Federation, the India.n princes are 
conferring upon British India a signal favour. , From a constitutional point 
of view, the position as 1 see it today is os fcillows. Under the Govern-
ment' of India Act, the Governor General's Executive Council has not 
only jurisdiction over British Indin. but over princl'ly India. Consequently 
the occupants of the Treasury Benches are responsible for the good Govern-
ment of the two Indias,. British and Princely, and though we have no 
responsibility, nor indeed are we entitled under the Government of India 
Act to directly criticise the administration of Indian States, the fact 
j'eml1ins that, under the very treaties and the interpretations of those 
treaties, the Vicerov'il l<JXf'Clltivp CounC'il clln use t.he British arm. which 
means the British and Indian troops in this country, for the purpose of 
maintaining law and order in the Indian States, and what is more, to 
prt\serve the internn! sovereignty of the Indian States,· So far us the 
lndian army is subject to the control of the Legislative Assembly-and 
it is to a very small extent-we can use pressure upon the Viceroy's 
Executive Council for the purpose of exercising their power for the good 
government of the whole of India, Under the federal form of Govern-
ment, the position would be greatly changed. Under the scheme of the 
White Paper, the Federal Government will have a certain circumsoribed 
jurisdiction over the two Indias, both British and Princely, but, outside 
that jurisdiction, neither the Governor General nor his Ministers will have 
any jurisdiction and much less will the Federal Assembly or the Counoil 
of State that will take the place of the present Central Legislature. 

Now, I said a few momen~ ago that if this Bill is intended to be 
a bait to brin~' the Indiltn print'es into the scheme of the Federation 
it ill mis~()~ceived, and I wish very briefly to give my reasOl1S in support. 
?f my VIew. It· has been spoken from the platforms and a.lso written 
m the preSR that thp, whole !!Cherne of the White PlI.per, !lO far ,8S it 
intl'Oduces responsibility in, the Centre,del'ends upon the .C()ooperation of 
the Indian princell. That is perfectly true, but it is equally true, though 

c' :.: 
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it is not stat'ed in the White Paper. that responsibility ni the Centre can-
not long be delayed, and whether· the princes do come in or do not oome 
in, he would be a very bold statesman who would declare that. he eould 
rule this country for long without giving' a large measure of responsibility 
in the Centre. That, seems to be the inevitA.hle evolution of the Indian 
Constitutional Reforms. Therefore, il the princes do not come in. what 
lS the position t At the present moment. undue emphasis is laid by 
the Indian princes on the fact that their relations are with the Orown and 
that the Crown and the Crown alone can control their action. The princes 
seem to entirely misconceive their situation. I will aaswne, for the sake 
of argument, that the Indian princes are in relation with the British 
Crown. Is thore anyt,hing in the treaty that prevents the British Crown 
from acting upon the advice of its Ministers? Today it RCts upon the 
advice of its Cabinet in England. Today it acts upon the advioe of 
Honourable Members who constitute _he \7;ioo1'OY's. Executive Oouncil. 
'rhe princes may have thoir treaty with the Crown, but they cannot cir-
cumscribe the action of tIle Crown in acting in a constitutlonal manner 
which it has bElen doing 'for: a long time past. The voice of the King 
is the voice of' the British Cabinet, and it is the British Cabinet that 
determines the policy regardin~' the Indian Princes. Therefore when the 
priJ1Ct'S speak of thei)' constitutional relationship with the· British 
Crown, they seem to forget that the British Crown is now a constitutional 
! llonarch and the constitution of the British Empire transfers those 
sov~reign right.s ~ the British Parliament. Consequently, whatever rights 
the person of the King possessed have all been transferred-harring one 
or tWI) which J am not going to detail now-to the Parliament of Great 
Britain. The Parliament of Great Britain is perfectly entitled to delegate 
;ts powers to the British Indian Government and the British Parliament 
can flay that whatever cOUDsels it gave to the King shall hitherto be given 
by the Indian C8bin~t. ThA British Indian. Cabinet can, therefore, be 
t.he voioe of the King in its relation with Indian princes. So, if the 
princes do not come into the Federation., they will. be tbe' worse for it, 
and let them not for one moment. think that they are conferring any 
special boon upon British India by coming into the Federation. I used 
these words elsewhere and pointed out that the Indian prinoes' should not 
for one moment think that they would be in, a position to exact their 
own terms, because they can indefinitely defer the grant of responsibility 
in the Central Government. Now, Sir, that is the real constitutional 
position, and it haa been accepted and will be accepted by any impartial 
constitutional lawyer who considers it. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
Chetty) vacated. the Chair which waa then occupied by Mr. Deputy Presi-
dent (Mr. Abdul Matih Chaudhury)., . 

I, therefore. t.hink that We should not ofter more thaD is legitimately 
due to the Indian princes for the . purpose of bringing them into the 
scheme of the Federation. I .wish to ask, tbe ~buraDre the Home 
Member' and the Honourable the'Political Secretary not for one moment . 
to cast their eyes upon the Indian princes by giv,ing them any special 
facility for perpetuating, their autocratic rule as a sort of I. solatium for 
their "comtng itlto the Federation. The question, tbel'efore, must be 
deoided. indepenaent~y of the, q~estion of the ~eder~tion. . . 

, The "ea'erati~ having gone, out of _be. ~er~Woo of· thls,Bil1. what 
remainS? The' Political secretary said that we find the pl'op}e of the 
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Indian States very fond of their rulers. They look upon the ruler as the 
l>arent of the people, and, whenever they are in a difficulty, they soup 
to him. If the Political Secretary were indulging in a myth, then I would 
congratulate him upon its aptness, but, as a. statement of fact, can the 
Political Secretary think that the people of the Indian States are satisned 
with the autocratic rule of the princ~es 1 What becomes of the Conferences 
after Conferences that Bre being held throughout the length Rnd breadth 
of this country for the purpose of terminating the autocratic rule of the 
Indian ,princesi' What becomes, Sir, of the numerous tel~grams which 
must have been disturbing thE: repose and leisure of the Honourable 
Mf'lnbeN on this side of the House? (Mr. N. M. Joshi: "And destroying 
their sleep too") . and, as my friend, Mr. Joshi, says, destroy-
ing t,heir sleep and their slumber too, in which they have asked that 
this Bill threatens the most element.ary rights of the people's liberties in 
the Indian States und must be resisted at all costs? Now, is that an 
ebullition of an oCC'llsional feeling? Does that prove that the people of 
the Indian Stnt-es nrc sntisfied with the pnternal rille of the Tndion princes? 
(Laughter) I would a'8k in all humility this question-have the distin-
guished occupants of the Treasury Benches got even one or two telcgrams 
from the people of the Indian States to say: "We, who love our princes 
'(Laughter), we who want no rights, we, who want to be taxed without any 
right to say 8S to how these taxes are to be disposed of, want nothing 
whatever. (Laughter), and we are the happiest of all people, happier even 
than our di~cont()nted brethren in British India?" (Laughter). Is there 
'8 single telegram which they have received, or which anybody else has 
got,? 

Major lfawab Ahmad lfawaz KhaD (Nominuted Non-OffiC'iat): Yes, I 
have received a telegram. 

Sir Harl Slogh Gour: I would then regard it as 1\ fabrication, and I 
would question its authenticity. ,hir, we mllst face the facts: it is no 
use appealing to sentilllents. 'rho facts are clear. We all know what the 
facts are. My Honourable friend, the Political Secrettlry. told this House 
thl't in manv States institutions on the lines of those in British India 
have been .i~!1ugurl\ted. Wen. Sir, I hllve also read of the inauguration 
of Legislative Councils and Legislnt.ive Assemblies in the Innian States, 
arid 1 have attended one or two' of them. It- has also been my good 
fortune to appear in some of the High Courts of .the Indian Princes 
(L'aughter), and I can assure my friend, the Honourable the Political 
'Secretary. that when he compares those im.titutions with institutions in 
British India, he is doing the institutions of British India an unconsoioUB 
but nevertheless gross injustice. (Mr. 8. C. Mit1'lt: "An insult.") (Hear, 
hear.) Sir, I should be very glad if the Indian States bRd institutions on 
the lines of those in British India, if they had their High Courts inde-
pendent of the will of the sovereign, but I am quite Bure that in the 
Portfolio of the Honourable t.he Political ,Secretary you will find tons of 
'paper refuting his own statement that the people of the Indian States are 
perfectly satisfied with the paternal rule of their nllers, I ha,vP' only to 
appeal to him to go ba~k to h5s DepRrtme~t and look at ~he n\l:tne~us 
n"plicatj~n.s and c~)Jnplam~s whICh are made b;y the p~op!~ of,.the Inala~ 
States ngamst thell' rulers. Therefor.e, I submit that If th£l obJect of th,lS 
·BilI be to support tb~ autocratic nIle o~ tbe Indian prince~)Il'the future, 
then' the eleC'ted Members of th~sJlouse will. be guilty, of 'i\" ~BS ~ei'elio­
tion of their duty' (Loud ApplRuse) if they gave their 'Votes in fnvO\lJ"ot 
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the perpetuation of such rule. Are they in favour I)f this? (Oriea of 
"No, no", "No, no".) Are they in favour of Buch rule in this country 
~"No, no"), and if they are not, would they be doing justice to themselves 
If they demand thut their brethren across the border should ha.ve a rule 
different to their own? ("No, no. ") That, Sir, is the question which 
agitates the minds of t.hose who occupy the Opposition Benches and, 
therefore, whet) we nre asked that we must perpetuate the paternal rule 
of the Indian Sta.tes, and if that· be the object of this Bill, then I suhmit 
my Honourable friends on the Treasury Benches will obtain seant support 
from this side of the House. 

Now, I pass on to one more aspect of the question. It is stated in 
clause 6 of the Bill that the ·intention of the Government is that we 
should not in the slightest degree interfere with the administration ofa 
State in India. The Honourable the Polit.ical Secretary knows and he 
hilS in fILet confessed it that the administration of the States in India 
follows three degmes: bad, worso, and the worst. The best of them ia 
bad, a.nd the worse )f them is no doubt W01'se than you can ever conceive 
of anywhere else I (Hear, hear.) Now, if the people in British India demand 
thllt there siJOuld be lin improvement in the administration of t.he Indian 
States, would you penalise them if this clause is enacted into law, thereby 
once more making the Legislative Assembly of India respo1lsible for the 
ossification of princely administration? l!)Iir, I do not think any self-
respflcting Membel' of t.his House, who has been returned by his coDsti-
tuency for the purpose of liberalizing the Constitution of British India, 
would lend his hand to the perpetunHon of this evil of maladministration 
in the Indian States. 

Now, that is so far' as the perpet.uation of autocratic rule it! concerned. 
But there are two other aspects of the Bill to which I should like to draw 
th~ att-eution of the House. If Honourable Membel'tl will turn 
to clause 4, dealing with the presB-Bnd I have some little difficulty 
due no doubt to my ignoranc&-8nd if they will tum to the marginal note 
of clause 4, they will find that there are references to two Acts, one of 
which is Act XXIII of 1981. an A(~t known as the Indian Press (Emer-
gency Powent) Aot, 1001. This Act had a life of one year from the 9th 
October, 1931. with a power to the Governor General in Council to extend 
it for a period of one year by notification and, therefore, by force of this 
notification, the Press Act must have oeased to exist as such on the mil 
October, 1988. IJ do not know whether in the Simla Session or any other 
Session, a.t which I was not present, the life of this Act was extended CYr 
not. I do not know. If the Bill has already spe:nt itself and, in any CBBe, 
even if the life of this Bill hRs been ext~nded to ~ further period of which 
I know not, then clause 4 is o'llly of a temporary character. It will be 
either for a period of one year or two yea.rs ortJtree years as the case may 
be. Now, take the other Act, Act XX1iII of 1002. That Aot is known as 
the Crimina.l Law Amoodment Act and its life is three years from the da.te 
of 19th December, 1982. So that both these Acta, the Criminal Law 
Amendment Act and the Indian Press Emergency Act, are short-time Aots 
extending to two or three years. Now, this clause 4 amends these Acts, 
and, therefore, I wish to OJSk whether the intention of the draftsman or 
indeed of the Mover of the Resolution was to give clause 4, that is to say, 
the press restraint clause, only a. short duration of two or three years. 
That. til the first question I wanted to ask the Hon~rable the Home Mem-
ber. If that be the intention, then that raises another question. We 
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have beeu told that there are a very large number of papers published in 
India which live by bla.ekmailing. Now, I ask. this question t.hat if this 
clause haa only a life of one or two yea.rs more after which it will cease to 
exist, only two things ,can happen. Either during that time you will hav.e 
forfeited all these papers and nODe will exist or that the blackmailing 
after those t.wo Yt!8.1·S will continue wit.hout any remedy which you wish to 
provide undcr this cla\lse. So, I have not been able to understand why 
in this Act a matter dealing with a temporary emergency is coupled with 
measures which are presumed to be of 0. lasting dura.tion. ' 

Now, Sir, I po.~s on to the next point. Clause 5 deals with jathaa 
Now, the Honourable the PoliticaJ Secretary has made no secret of the 
fact that he wnnts that t,herE: rilhould not be a gathering of force in British 
India. with K view to overawing Indian States nnd, to that extent, I 
do not think that tlJere will be two o}>inions in t'!is HO\l!le. So 
fllr as these organised jatkaB Ilre concerned and 'which were stoppl:'d by the 
Ordinances of His Excellency the Governor General, time has come when 
the Legislature should intervene and proscribe the gathering of force for 
the purpose of invading IIndian princes. That, I submit, is a salutary pro~ 
vision in the Bill, and I do not think that anybody on this side of the 
House has any complaint to make against that provision which prohibits 
the gathering of force for the purpose of using it outside the British terri-
tory. But, then, when we review clause 5, it seems to be too wide, and 
judging from the opinions received on the Bill, I find that mnn'y people, 
who have recorded their opinions, are also of the same' view. I would, 
therefore, submit that, while the object of preventing the massing of force 
in British India for its use in the Indian States with a view to overawing 
thOE;"! Rtnt.es and to makl:l them do things which they would not otherwise 
do is a laudatory provision, the clause must not go beyond the mischief 
it is intended to prevent. But the clause, as it is worded, does go beyond 
the immediate necessities of the case. Let me read the operative words 
of thls clause: l 

"When & District Magietrate . . . . . is of opinion that there is in hie jurisdiction 
a nlovement for the promotion of assemblies of person!! for the pUrpOSIl of proCf'llding 
from P.ritish India into the territory of a. State in India and that the entry of 8uch 
pel'sons into the said terri torr or their nresence therein ill likely 01' will tE'nd to cause 
illteTfercnce with the AdminiBtr~tion of the said State ....... " 

Now, that, I submit, is not the real obje~t. That object is also prEll-
served in cla.use 6. The language "interference with the administration 
of the State" is too wide and that is a phrase used both in clause IS and 
clause 6, and I submit it is to be recast. If you reaIIy wish that the 
clauRe must be restricted to the prevention of jath.(l8 to cross the border 
for thl! p!Jrposeof intiminatin~ and overawing Indilm princes and t,heir 
ndministratioDs within their own ~rrit()ril'ls. t,he clnus(l m11st. be so worden, 
but it should not' .RO be:vond the immediate purpose :vou have in view. 
Then. Sir. I have alread:v said whRt I had to sl\y regarding the press. I 
do not· fel~l nt. all happy about this clause. It mny be that I hav(\ not had 
the ndvantl\ge of following the COI11'8(\ of legislnt,ion lAst· ~'eAr, nevertheless 
II do not see the purpose tha.t this clause is intended to serve. If T ma.y 
respcctfully say so, the Honourable the Political Secretary is on t,he horns 
of a terrible dilemma nnd thnt dilemma is that, if there is a body of black-
mailing press which lives Ul'lon the India.n Sta.tes, then the clause must be 
R permanent clause in the Hill. Tt on the other hand, it is only a passing 
menace a.nd will disappear in the course of II few months or the course 
nf a few :vears, then I do not see how this clause will serve tha.t purpose. 
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The only thing that occurs to me, as I -said before, is that you must 'have 
somewhere in your sub-conscious mind a feeling that if this clause haa only 
a life of one or two years, I shall see the end of those prelBes tha.t h~ 

:j,een in 8lIistence and living upon the ill-gotten gains which they make 
from the Inaian princes, but that could not be your object. You muat 

-give them a -chance to refonn themselves and, I am quite sure, that I 
should be the last person to accuse the Government of that intention. 
Therefore, I feel eomewhat perplexed at this clause which I have not been 
able to understand. I daresay that other Members of this House mav be 
in a similar state of perplexity' and I would, therefore, ask either the Politi-
cal Secretary or the Honourable the Home Member to cla.r:fy our minds 
on this point. Sir, there is one more point to which I wish tp draw the 
attention of the House. I ha-ve been very anxiously following the various 
clauses of this Bill, but I have not found anywhere any proVision giving 
the convict the right of appeal. I want to know whether the Honourable 
the Home Member or the Honourable the Political Secretary wishes to bar 
the rjght of nppeal against all unjust conviction W1dcr tht! operative 
clauses of this Bi:ll. I have been very anxiously studying this point ana 
I do not find that by any analogy, drawn from the Criminal Procedure 

C0de, a right of appeal would be given to a convicted person. It is con-
ceiYAble thot hfl may hove a right of relision, but a revision is another 
matter altogether. What I want to know is th!\>t if 1\ person is convicted 
under clauses 5 -and 6. has he got 0. right of appelll? 

Mr. S. G . .Tol (BE-rar Representati'Ve): The rigbt of nppeal is Rlways 
there unless it is expressly taken away. 

S1r Bart stap Qour: Wbere is the right of nppeal? Perhaps in ,the 
brains o~ my Honourable friend. The generlll law is thllt there is no 
right of appeal unless the etatute provides for it, and has the Statute 
provided for it? If the Statute has not provided for it, is there anything 
in the Crimma1 Procedure ('Alde or anything in the proeessl1al law Qf this 

-country that will give a convicted person a right of appeal? That is the 
,question that I wish to ask. 

Lastly, I agree entirely with my Honourable friend, Mr. Yamin Khan, 
thAt this quest.ion of iaiJuUl making incursions into IndinTl States is of 
-recentoecurrence brought about by a general rising in British India. and 
the ~Indian States for greater liberty Rnd more freedom Rnd we hope that, 

_ with the advance of the new Constitution the mischief will not recur and if 
it does, the future Constitution must be trusted to deal with it. I would, 

,therefore, Ciuggest agreeing with Mr. Yamin Khan that the life of the Bill 
should be limited to a period of. say, three years. -

Another point that I wish to state in this connection i,s the point to 
which my HonourRble friend, Mr, Yamin Khan, hl\8 drawn the attention 
of the House, namely,. that this is more or less un emergency measure und it 
'Would be much better if it ~ere enacted independently of tpe Indian Penal 
Code. There are n numot'r of difficulties, some of them have been pointed out 
by Mr, Yamin K~an, and,one of ~hem occurs tQ me at the prelKlnt moment 
and it is this-. Qoming to the Indi~n Penal Code, it _ W.Re primarily in~nd­
ed to codifv' the lRW of British Inaia with reference to the offence com-
mitted in British 'India and though this would be' Rn offence committed in 
the Indian State, ~t_ would ,be an oft~nce begun, in Bri~ish India 'for the 
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purpose of committing R rec.l offence in tl1a .~. of ;al) u.dian ·prince. 
I would, therefore, suggest that, for the-purpose of making the Bill a 
little more palatable to this side of the House, the Honourable the Home 

. Member might see his way to making it an independent Bill like so many 
other Bills that have found their place on the Statute-book. 

IIr. lagan )JMIl Agarwal (Jullundur Division: Non-Muhammadan): 
Sir, after this very long and exhaustive debate startmg from 

, p.M. t:!imla, I do not feel stili convinced of t.he utility of the provi-
sions of this Bill. My first difficulty with regard to this Bill is as to the 
necessity for it. 'rhe House will remember that in 1922 the Government 
of Lord Reading certified a. measul'8 known as the Indian Sta.tes (Protection 
against Disaffection) Act, 192'J . . The firet AI,Isembly refused permiBBion t,Q 
the Home Member for the introduction of that Bill and that Bill, on being 
pussed by the Council of State, was certified by the Governor General and 
placed before the House of Commons. That Bill got its life in that way. 
My point in drawing the attention of the House at this late houl' to the 
history of that meusure was that tl~e very first Assembly in which a 
measure, independent of the Indian Penal Code, was sought to be enacte!! 
to protect the Indian States against diflaftection, in other words against 
seditious libel, enacted in section 124A of the Indian Penal Code, w~s 
not considered good enough to be gl'anted ·leave for introducticn. It was 
not that the House con~idered the measure Hlld gave its decisiOI; against it. 
but it summarily refused permission even to look at the measure. Now, 
onc thing in that controversy that was prominently broughfi out was thRt 
the States had enjoyed protection from the attacks of the press from 
1910 upto that time when the Press Act was repealed on the inauguration 
of the new Constitution, and it was felt that. something might be done 
for the princes, but it is a lemarkable fact that when the Committee 
for the repeal of repressive laws toured the country, the princes made out 
no case and led no evidence and, as they say in legal language, allowed 
judgment to go by default. A still more important point which will be 
found in the literature presented to Parliament along with that Bin of 
1922 is that it was only on three occasions from 1910 to 1921 that prosecu-
tions werc lilunched against newspaper proprietors for offences committrd 
against the Indian States. True, when this measure was tried to be placed 
on the Statute-book, 1111 att.empt was Ulode to show that the occfI'Sions Oil 
which action was sought to be taken or in which occasion "'l'Ose for curbing 
the liberty of the press were not only those three cases, but a lot more, 
but there was no satisfactory evidence that the trouble was widespread. 
But now tha.t is past history, and let us go B little further. Under this 
Act of 192'2, there have been no more than three pl'Os8Cutions. I put it 
to the H.ouse that in a country in which there are no less than 600 odd 
princcs and princelings, owners of large etates in various stages of develop-

.ment and holding mighty powers and some of them wielding very great 
powers of lile and death, if for 600 princes and, during the course of these 
10 or 12 years, there have been no more than three prosecutions, I submit 
this is all to the credit of the Indian press. It is not that the Govern-
ment are afraid of lauRching prosecutioDs or that these Indian States are 

. afraid of seekin~ redress in our Courts, for they. have faith in our Courts 
in spite of the fact that here and there there may be a case which may 
have draggl3d its life: for a fairly long time which is one of the thing. we 
are used to in Indian litiga.tlon, I SAy that during the put ten ye8T& and 
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over in regard to 600 princes, only three occasions have arisen for launchiDs 
prosecutions. I say this is a very great testimoniaJ to the good behaviour 
of tht! press. Of course there are black sheep in any community and in 
any profession, ana if there are blackmailers or the so-called guiter press 
owners. such blackmailers and such gutter presses are to be found all over 
the world. They are not peculiar to India and, even in the Westem 
countries. they masquerade under different names. only Our IMthods here 
are cruder. But, I say, this by itself is proof of the fact that there was no 
urgent need for proteetion against attaoks in British India directed towards 
the princes. I go further and 8ay that the princes have an organised 
'institution for ventilating their grievances and for putting forward demands 
which they want for the protection of their Princely Order. Well, Sir, we 
have not been yet told whether there Was any insistent demand from the 
Chamber of Princes. We were told that there was such a demand in 
19130, lind my Honourable friend, Mr. Dumr.'Bia.. had been at such great 
pains ~o justify tIiis measure. 

Mr. B. au: He has presented the Government case. 
Kr. lagan Ifath Agarwal: My Honourable friend forgets that the 

Government case is presented not only from the. opposite side, but from 
this side as well. An~'wny, the point is that if 'it was put forward once 
in a way some three years ago. can we say that there was nn insistent 
demand for a measure of this kind? If the Indian press had fallen foul 
of the princes, there should have been more insistent and more repeated 
demand for curbing the press than there has been. 

Well. Sir, if 1 may say so, the real thing is, as the previous speaker 
said, that 811 attempt was made to bring this measure in under the shadow 
of the F'ederation. that this would be either a bait for the princes to come 
into the FNleration or it would be a thing which would be necessary for 
keeping up, so to say, the reputation or honour of every unit of the Federa-
tion. Sir, I think the princes, who have taken such a longtime to make 
up their minds and who lmow the pros and cons of the Federation, 
certainly are too careful people to be deluded into the Federation by the 
mere prospect of this Bill being passed. Then, Sir, as has been pointed 
out by my friend, Sir Bari Singh Gour, it would be but a slender kind 
of protection which would be afforded to princes or to anybody under this 
Bill. Apart from the fact that the Bill would have, under the ordinary 
law, nothing more than a life of two years, this measure does not tackle 
tht! problem in the real sense. Let me just examine what the position is 
with regard to us in British India. As a matter of fact, this Bill, if one 
may say so, creates offences for us. I do not know what it does for the 
etate people, The State people come into the show because we are 
going to be punished for saying something on their behalf. It is some-
thing as if the people of En~land were going to be punished for talking 
of the Armenian atrocities or the Bulgarian Mirocities. It is just like that. 
This question of the State princes and their organisations has been before 
the Indian public and the English public too f~r more than five yea1'8. 
What is the position of the State people? Before the Butler Committee, 
-and I make a particular point of it,-the people of the Indian. States 
wanted to h&.ve &. heari~ and the curt reply of the President of the Com-
mittee was that they had no juri1Jdictiori. to hear them: that they were to 
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expound the relations or to look into the relations of the Paramount 
!Jower with the princes and not to look into the relation of the princes with 
their people. And since that inquiry was tabooed, my friend, the Political 
tiecretury, can very well sa.y that the Indian State people are in the 
happiest frame of mind and they are content with the paternal Govern-
ment they have. In a way, this question of Paramountcy then has ~ 
important interest for us. The net result of that inquiry was that the 
princes,-l do not know to please whom, themselves or anybody else,-
struck a line that their relations will be with the CrQWD of England, having 
nothing to dll with the Indian Government. Previously they had their 
relations with the East lDdia Company which had very little of the insignia 
of royalty, thereafter they had them with the Governor General in Council 
exercising delegated authority from the Crown of England. But ·now a 
new line WQS struck that they have direct relations with the Crown and 
they tried to fight shy of the people of this country. I do not know if 
they would still fight shy of the people of this country. Anyway there it 
was and the curious phenomenon for us is that in the new Constitution 
the relations of the princes are sought to be put in the hands Q£ an adviser 
to the Viceroy and not in the hands ·of the Cabinet of the Governor General. 
At present, this paramountcy is a matter which is within the competence 
of this Legislative Assembly in the sense that the person who e4vises the 
Governor General sits in this Assembly, but that is all. We canuot ask 
questions about the Indian States and our position is going to be worse. 
So far as the relationship with the princes is concerned, the new Constitu-
tion places all relations of the princes with the Crown outside the purview 
of the Indian Cabinet of the future. WeIf, Sir, it has been said very often 
that the Crown guarantees to the princes freedom from aggress.ion from 
without as well as safety from internal commotion. How is that freedom 
to be given to the princes? At the cost of the army and the administra-
tion in British India for which we have to pay and pay very he~vily. If 
that is so, it is a curious proposition that, for the safety of the princes 
and for the sake of this paramountcy, we have to maintain an army and 
to lend them the support of that army. But when we are going to look 
into this question of the purpose for which that army is going to be used, 
we are told that we have nothing further to do with it. I prominently 
bring to the notice of this House that there is a rule which exists among 
Our Standing Orders which says that no question affecting the relations of 
the Governor General or any Local Government with any prince or chief 
in British India can be put in this House. And this was exemplified in 
a manner when certain unfortunate happenings were going on in the State 
of NBbha and no questions with reg&l'd to it were allowed to be put. 
Now. Sir, my position with regard to this question is that we are debarred 
from putting questions or discussing the relations of the Indian Govern-
ment or the Crown with the E'tBteS. 

[At this stage. Mr. President (The Honourable Sir Shanmukhan Chetty) 
resumed the Chair. ) 

We are debarred from debat.ing their internal a.ffflirs IUld what is more 
important, is that they are going to have n very direct s~y in our own 
affairs. They are going to sit and assist in the ma.1ting or unmaking of 
our laws. I 'Put it to you, at this time of the day, is i.t· fuir or proper fo~ 
the Government of India to put forward a Bill in which we 8re going to 
create an offence. for the people of India for doing anything to interfere 
with the administration of those States? ,. 
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·N.ow, Sir, with regard to this matter let me :make t~e position ·of thOle 
-who sit on this side of the lWuse clear. We are act.uated by no lJeJlle rtf 
hostility to the. Indian prince8. In fact, if we ""ere aQtua.t-ed by such ~ 

-feeling, we 'wQuld not have resented the attempt to create a gulf betw~ 
Indian India and British India. We feel that they are but parts of our 
body poijtic, of one organic whole. If that is so, this debate should be 
Viewed from. two points of view. One is the grea.t compliment to the 
British administration, .because we say that, unless they have this kind of 
·administratioD. iD. their States, we are not preJUd'ed. to lillow an offence 
to be created which would make any interference with thst adminis-
trationa penoo offence. It is, I say, a great compliment to the British 
administration when we say that the same inBtitut.i.ons should be repet.ted 
~r multiplied in the. Indian States. Secondly, I say that those, who are 
,eoming into the arena of the Federation, should not be so thin-skinned and 
they should be prepared to shoulder their tpublic responsibilities, subjected 

·to the due criticism of the press. The position with regard t.o this matte,r 
.then is that w-e 8l'S quite prep8l'ed to concede t.hat any vilification of tbe 
princes is entirely disagreea.ble to us. We do not in the least lend any 
support to any campaign which may be launched in British Indili for 
overawing by force or show of force or by the leading of JathaB into the 
·t.errit.ories of tbt! Indian States, the government or admiuilltration of any 
-IndilUl State. But it is a different proposition to be told that, though 
the Indian States ha.ve a different form of Government, we should \lave 
nothing to do and have no say in the matter of how tha·t administration 
is being run. We have had dictatorships in the present world starting 
with the dictatorship of Mussolini; tbe dictatorship of Russia, the 
diotatorship of President Roosevelt, etc. But t.he important difference is 
that thEp'e is a. rule of law prevailing in those countries. Under the rule 
of law, if you have a benevolent dictator, it is all t,o the good, I~nd I wish 
we could appoint an Indian dictator in any of those Indian States who 
hRa adopted the rule of law 8S the basic foundation of his constitutional 
structure. Are we asking too much at. this time of the day if we were 
to say that before you. afford protection of your laws and before you make 
. it a criminal offence to interfere with those admi.nistration~, you 
ahould at least insist on this that some constitution.al guarantees should 
be vouchsafed to the people of those Indian States? That is our claim 
.and that is our demand. We are pained at this measure, because We find 
that those administrations and those forms of Government, which you 
may be supporting, do not at times deserve the name. You may distin-
guish' between Governments; you may say. here is a Governmsnt 
established by law in which those for ,.,hom the Government is run have 
a certain share in the administration, that the responsibility for running 
thut Go,'ernment is partly with t.he princes and partly with j,he people. 
But :an autocratic rule in which nobody is responsible, in which there is 
no freedom of person, no liberty of "veech, no right of' association, in 
which the right to properI1y eveD. is not guaranteecl, how can we be asked 
to be a purly to making a law that any interfereno-e or any discussioa 
of that! form. of Government should becOme pu~i&hab1e in this country? 
.The worst of·;this measure is that it makes no ciieti&Ction whatever 
between these"six hundred princes: it makes no distinction· between the 
owner Qf &' tew.: :acres and the o"'ner of a mighty principality,betwflen the 
progressive prince who may have eatablished, a: legialative: ,aasembly in .hie 
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territory and who may be living only on hi. ·civil u., aild th~ whp. may 
be wielding the most autocratic power. 

The real difficulty in this measure is that where88 the previous Bill, 
which was certified, created an offence to be tried by Oourts and a 
person could be deprived of his life or liberty only alter conviction by 
proper regular Oourts, in this measure we are going to have the subditu-
tion of executive for judici81 action. I submit, this is a very great 
departure from precedent lind runs counter to the tendency of Indian 
legislation. I am quite conscious of the fact that at extraordinary time.· 
fturing the last twenty years the Indian Legislature did have recourse to 
certain measures for curbing the liberty of the press, and two such 
measures are even now on the Statute-book; but may I remind the House 
that those measures came into existence at abnormal times to meet 
certain emergencies, and their life was temporary; and who has ever 
pretended that this question of agitation against the princes has assumed 
such gigantic proportions that you must look upon it "'s lin emergency and 
a menace to society. The resort to extraordinary powers is, therefore, 
wholly unjustified. One must take it that if the Government of India 
were keen on protecting the princes for all time to come against such 
attacks, they would have embodied their proposals in the form of a Bill and 
brought it forward as a substantive measure creating an offence, not merely 
providing for executive action being taken. In fact, if one were to look 
at the question from the point of view of the Honourable the Political 
Secretary, who mentioned yesterday that there are no less than 400 news-
papers in the Stutes. one is left to guess what these four hundred journals 
are. From the best information that I have been able to gather, I find 
that some progressive States in the south of India-and the south of India' 
may sn.fely be congratulated on it-Cochin, Travancore and Mysore, and 
Baroda in thf' north-have between themselves no less than 800 papsl"8 
or journals. I do not know why such journalism .flourishes in the South 
Indian States-it does not seem to exist in Northern India; and if it did 
exist in Northern India, we would not bave had the trouble of debatin,g this 
measure; we need not now go into the re88Qn why j011l11alism prospers 
in the south. But, anyway, I put it like thiB: if there are 400 journals 
in these varioUB States, then how have the princes protected themselves 
against these 400 journals? Tlwy must. look· at. the~~ hOJll.e& first and 
protret them~elves against these joumals: bSQl'6 . they, c.o~~: tQ UB and 815k 
UII to legislate . . . . 

Mr. B .•• .T0Ih.l: But they do not allow them to write politics. 
JIr • .Tagan lfath Aggarwal: Then, of course, it is a different proposition. 

If the politit!8 of the St,Ates are talked of only in British India, then these 
papers in th~ etates exist more in name and more for discusBing theoretical 
or theological propositions than for discussing current affairs of the day. 
Then this qu(:stion of the existence o~ 400 j(~lUmals ~hould not mislead us. 
There are no journal!! worth the name in' 'the Indian 8.t86, . and the reason 
why our journals Bre bein~ castigated by this executive action is that. they 
are the only journals which diiltlUII8 the affai1"9 of these Indian States. 

One or two provisions of this measure may·oali for. just a passing notice. 
It; bas been claimed· that the Pl'OviaioDSzrelatiog. to :the gathering of anned 
men, othe.-wise known as ,dAM, who may. indulge,n incursions into- t,he 
territory of Indian State. is· a matterllOt. aooaptable to .• y "Ystem of laws .. 
In fact, such a situation might arise in any country; th6i1e who have reaa' 
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history and are familiar with the Jameson Raid in S'outh Africa and the 
trial· of those offenders in England would agree that such· a measure is all 
to the good. The need for that thing has arisen as was demonstrated by 
the promulgation of an Ordinance by His Excellency the Viceroy a couple 
of years back; and if a state of affairs like that arose, certainly action 
should be taken; but one looks in vain in these clauses for any safeguards 
that are necessary in a matter of this kind. In fact it is laid down "if 
8I1ypeople are collecting ..... and are, in the opinion of. the District 
Magisbrate or the Presidency Magistrate". lnthut Ordiwl.'nce we had the 
jUdgment of the Governor General and his Cabinet to rely upon before the 
collecting of these people could be stopped: but now we are giving it te 
the District Magistrate; and what is worse, the words used are "interference 
in the affairs of a State", not subverting any State or creating any trouble 
for the etate. If, for example, they were only discussing the alienation 
of land in that State or only going to have a deputation or demonsbration 
to or before the Political Agent or the Re!Jident or the Cabinet of the 
Indian prince, they would be immediately proceeded against, and' there, 
does not appear to be any provision for having these orders re-heard ~y 
any higher authority, which makes the maiter still worse. In fact, it was 
pointed out by tlK! Govemment Ad vocate of my Province that there was 
no provision even for service of the order. You could not penalise a man 
unless :\'ou have served the order on him; there does not appear to be any 
provision for serving the order on the man whose actions are sought ,to be 
restrained. Similarly, it has been pointed out in a number of opinions 
which have been received that the word "interference" is a word Qf too 
large an import Rnd it goes beyond the object which the Honourable the 
Home Member had in view tn introducing the Bill and the rurpofle for 
which this Bill is to be enacted. 

My Honourable friend, 'Mr. James,took credit for the proposition that 
there is an intense feeling of loyalty in the States and that feeling of 
affection for the ruler is a ,great asset for all Governments a.nd that we 
should not lightly meddle with that feeling. That that feeling of loyalty 
and affection is sacred, I agree, but whether that feeling has not been 
dissipated by the misrule or the actions of the princes is a dUlerent matter. 
But I can safely say that when Mr. James wanted to protect toot feel-, 
ing, he should also bear in mind that that feeling is one of those sentiments 
which may disappear in course of time; and, if we can protect that feel-
ing, it can only be protected by making the princes appear 8S the pro-
tectors and thehenefactol'B of their people as they originally were. If, 
in course of time, the placid contentment of the people of this country 
has been disturbed by reforms, it is 8. very big proposition to lay 
down that the people ucross tIle border would remain entirely unmoved by 
what is happening in this country. It is much too great a. proposition 
to be aceepted by anybody,-tha.t we should go on here at ,break-neck, 
speed. if, 'You like, and you should leave the princes and their people 
entirely Untouched by what is -going on in British India., In fa.ct, the 
very proposition which my friend, the :Political Secretary, mentioned the 
other day disproves this 8ss~rtion. Tt was claimed hy him, Sir, that uncier 
the iinpact of forces ~British India any number, of States were putting 
their house in ,C?r.der, and that refOl'Dl9 were going ori aU"rotmd ... Iftbat 
is SQ, is it not tjme, I as~;, to wait· and see the result of suCh impaot. IIond 
~Ul~ we ,_n~bi this ,time of transition proce~d ca~t.idu.ly, and it. you 
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are to allow them time to develop along the. iame .liJies,· then. creating this 
an ofCence for the press would be creating a very anomalous situation 
indeed. Let me visualise the position, .Sir. What is it that the press 
can be hauled up for saying or doing? A newspaper press,. iUt discusses, 
shall we say, the constitution of a Cabinet or the appointment of a minister 
in an Indian State, that is likely to be construed as interference with 
the Government, it would be obnoxious. Suppose a measure is brought 
forward, and it is a measure which is not very much liked by the public; 
and if it is criticised in the press, then you will say: "Oh, here is a 
criticism of the meu.sure in a newspaper press a'nd it is unjustified", and 
the result will be, the security will be forfeited. Let us go further. Let 
us say, for instance, there is a communal tension or an agitation in the 
State or uny dispute between jagirdars and the ryots. Suppose a news-
paper in British India takes ODe side and makes comments. Immediately 
the Cabinet of the State may not like the side for which the British 
Indian press takes up cudgels, and there will be trouble for this prells. 
In other words, then the position comes to this, 110 British Indian press 
would be simply deprived of the power of discuuing any question touching 
the affairs of any prinCe or chief, in India. If that is so, it appears to me 
that it would be a very dangerous proposition indeed. In fact, the Govern-
ment of India have realised themselves the need for improving the lot 
.)f the people of the Indian States, and their wamings to the princes have 
not been few and far between. I find, Sir, Lord Chelmsford, a short 
time ago, gave the following advice at Bharatpur. This is. at page 216 
of this book, called "Indian Princes under British Protection" by Chudgar: 

"Ii tt,e wb~els of administration mre to run smoothly, the stirring times in which 
we live, alld particulvly t.he events of the past few months, have emphasised the 
danger tJ.at attends the exercise of autocratic rule without proper regard to the 
illtprel!ts of the poople. In l·he vast majority of the countries of the world the 
rcalil<8tion (Of thill danger has led to the substitution of government by the people for 
the uncontrolled authority of an individual sovereign." 

-Well, Sil', if a newspaper were to write 1ike this, it may immediately 
be proceeded against on the ground that it is interfering with the Govern-
ment--

'''1'l1e mIen of the !ndian states;· in virine of thcrir protection by Rritish Govern. 
ment, enjoy an unusual degree of personal control over. t.he welfare Of their suhjects, 
and the respon8ibilit,y that lies upon them i. correlpondingly great." 

-But, I would submit, it would be correspondingly great on the Indian 
Govemment also which guarantee both freedom from externnl. aggression 
nnd intemal commotion-

"In India itaelf the British Government hal decided to grant a substantial measure 
of po"'8r to the people in the administration. Of their 0_ affairs. Autocratic rule 
Imywherl' in fnture will be an nception and an anomaly." 

. Well, Sir, if these p:.:egnant words were uttered by the head of the 
Govemment of India to the Indian princes in their own homes, I should 
like to know why it is that the Indian Government have felt themselves 
compelled to put forward this measure for which there does not appear to 
be any great demand from ·tbe prlncesthcmselves '? ... . 

Sir, there have been a number of.' demands by prinoes,· all kinds of. 
demands from princes. Have the GovemJhentot. India ever . given· way 
to other demands which the princes have made? I know of one such, 
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and I hope, Sir, you will pardon me for referring to it at this late hour, 
of the day. In the proceedings o~ the meeting of the Chamber of Princes 
for 1980, at page l~, I find His' Highness the Maharaja of Bikaner said 
as follows: 

"British India .is more vocal toban ouraelv.... The Province. bve been vociferously 
clamouring for gl't'atE'r provincial autonomy, more freedom from interference by th, 
Centl"l11 Gov.mtnent and leu re.t.rictionll upon their own authority. They ask for A 
gift of new rights. The States aelt for a restoration of their original ltatUI what 
actUAlly' Lelongoci to them.. ,If the Brit.ilb Indian Legialatur~ !,n~ P~ovincial. Gove~'n­
menU. are to be invested WIth greater autonomy, 10 as to Bllnlmlle lDterv~ntl~~ 'W~th 
\heir IIdministration from the powers that. be tho State. have a greaJ.er JuatlficatlOn 
for claiminjt for a restoration of their own int.:,rnal original autonomy 10 al lu1Ii.cienU, 
to mtollUal (1 it from encroachments in the near or distant fut.ure. Such a happy 
ccDllUmmation will bring in ita t.rain lubstantial political and other advantages of the 
hll~he8t Jroutual importance which are obvious. Moreover-what, comparatively spaGk-
ing. ill of no 11mI'll consideration-it will conduce to t.he peace of mind of all concerned 
and teo the in('reased efficiency of our respective work in tbe task of administratiOil 
unt.rammelled by unneoealBry interruptions and worries and anxieties, 10 far a. the 
reh,t,iolls of the Crown and the States are concerned." 

I say, Sir, that if it was not possible for the Government of India to 
accept that demand, it should be eqUBUy impossible for the Government 
of India to create for us an offenoe arising out. of di60usltion of the affairfl 
of the States. And, after all, we have removed the only safety valve in 
the CBse of the States that existed before. The people had the right 
hy force or by revolution to de~hrone a ruler. You are now guaranteeing 
them security of position. If you Bre giving them all those things, can 
you not insist upon an elementary Constitution being given to the people 
before you give them all these privileges? If the States grant a certain 
qtandard of constitutional Government and constitutional rights for their 
people, I for one would be happy to give them all the protection, but, 
as t,hingfl stand at present, I do not see any justification for a measure 
of this character. The moment you have Federation, you are going to 
protect all its units. If that is the case, then you better .leave the whole 
tbing to the Federation. If you are going to make it a bait' f~r the 
princes to come in, then I can assure you that no prince would care to 
'ccept the bait and come in. :At present all I can find is that all these 
three unnecessary offences are going to be created for us, and power to 
the executive is going to be given which may be used to the utter ruin 
of the press and which may place extraordinary powers in the hands of 
tbe Executive Government of this country. And be it said to their credit, 
they are not fond of it. It was a pleasure to find from the opinions 
received, mostly from Collectors and District Magistrates, that they do 
not want any of these powers. This power of ruthlessly proceeding against " 
the keeper of a press is a poWer which even the District Magistrates say 
they do not want. If that is so, then, I say, we are the only people 
directly concerned with this matter at the present momeJl,t, "a~d it is singu-
lu.rly inopportune to bring forWard ,a meaeure of ttlit;l, d~cription at this 
time in the form that it hal beea bl'OUpt in. 

aever&1l1oDourable _e.bIn: Sir, the question may now be put. 

1Ir. I'NIlcIIId (The Honourable ,SirShamnukhlUri Chetty): The question 
is that, the question be now put. ' , 
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The Boaourable Sir Harry Hail: I:)ir, we hlWe had 1m interesting and 
comprehensive discussion on this motion and I think it has helped us to 
clear our ideas and our attitude tow6Ms the general principles that underlie 
the measure which the Government have placed before the House. In the 
vllJt<J fIfifi.'1II8.deci'8peecit'wmch, we heard tailfmofninjf fielD' the Honourable 
the Leader of flt6. In~lWHIent Party, I.as fJliWHiotHarly ~ to obaerve 
the assurallce' he gave thAt 1idrtourabte Nf~erlr an the otherrRid.e wte not 
hoeClile to' the adminiBtlration of the Indian States, that they "~e not an-
xious to weaken them,. aBtl that they de&irea their prosperity aDd advance-
ment. I think even *~re' N' II' feelibg of some pride ifl what .is known 
commonly as t'Ii1dian II'ldia", and I believe that that repreS8Jl" the 
generai attitude of me Itouso in: taking up this question. I' admit tt is not 
qune' the implesaion t.bat I derived while I listened to the speech 6f my 
HoflWfi.ble Mend l Sir Hari Singh Gour. I seemed to detect there a 
somewhat different under-:olitrent of thought: but just Is he deteoW iJl my 
initial speeb'h an tfflder-c.utt'ent of thought which was not .there, I trust 
that, perhaps, mysuspici~DS also may not be justified by l:ds speech, and 
that in fact· 'he did" Dot wish to aboftsh the Indian States, to sweep away 
their present ff>rm;'of admilriawtion, and to replace them by some copies 
of a British -'Indian. Pl'b'fine'e. (Hear, hear.) As Iha.e mentioned, the 
reference which ra'Y Hl>ntfurabte friend, Sir Hari Singh Gcn:tr, made' to my 
speeeh ad· the uoier-eurrent that he there detected', I may .as w~ll deal 
with that at 8II'MI. He tft1gg.eHed that in bringing forward tbes.e proposals, 
we . 'lMd' ml 1Mnd' the netiessity 'of oiering some bait to tbe lMlian· 8tates 
in ord.er to induce thein.td enter into the }'ederation. No such tdeei ever 
crossed my mind. ~ the teli:irence which I made to the Federation, I 
had no idea at all at oiering any inducement to the States to enw the 
}'~. 1""88 thmking "(If. conditions when the Fedetntion is in opera-
timi: add it aetHfMd to ~that no Fedet'ation wollld operate suco •• fully 
unless the various units .mre working harmoniously and w~ l1at' in a state 
of constaat 81IBpiciOll and hOitility amongatt,hemselyes. 

W~ll, Sir, t think that I have found during the debate a general 
recognition that some action is called for. It is a matter of common 
knowledge that unconstitutional activities ha,'e been pursued in British 
India in recent yean against the Indian States, and after listening to what 
my Honourable friend, the Political Secretary, in an extremely able speech 
said on Monday, I do 'not t.hilik anyone can doubt that the· liberty of the 
Press has ill matly eaee been abused. If, then, it is-true that some action 
is called for, if it ia ,the that there have been these undesirable ae&i~ties, 
then thos~. criti~~, who desil'e ~hat nothing should be done, 'are drI~1r back 
to the postuen tb .. t we have m fact already the power to suppress them 
and that we .. re coaaequentIy inviting the House to give us powers which it 
is quite diu:Mceeeary for Us to possess. I do not think that tlaat line of 
argument '\fill !'Mlly stand ,any close examination; If a body of 'men 
entel'e.~ ~ ,a conspiracy in British India to subvert the administration of 
an Indian State, what powers have we got to prennt it? 1. 40 notthiDk 
any Honourable Kember attempted to point out any power.· which we 
haft ,.t tlle pntBent momef.lt in our Penal Codes. Arld would it be a 
rea80nab18'Y;~flion to aVsuthe' towards a State to say, if a 'dangerous 
conspir~y is ,nWed into in British India,.-"we are very s~, we 
s~path188"'W1th you, bu~ we are powerless,we cannot oentl'd . our own 
8ublects, we can do notbmg for you. We must allow our territory to be 
uae~ . as a bas~ ?f host~le operations against you."? Is that B reasonable 
posKion for Bntlsb India to take up as against the States? 
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Then, again, with regard to the organization of iAUu., ,it lhBs "~een 

suggested that we have already in section 144 of the Criminal Procedure 
Code . all the power that we require in order to prevent the ,as$embling and 
maruhing of these bodies of men from British India into the Indian Statea; 
and my Honou1'8ble friend, Mr. Yamin Rhan, developed at considerable 
length a legal Bl"gument somewhat on the same lin~s. I have, I hope, a 
~r .resPQot for the legal abilitieS of my Honourable friend, Qut he ~l 
perhaps not quarrel with me, if I say, I have an equal and perhaps _grea~r 
respeot,fur-the legal abilities of our official legal advisers and of my :fIonour-
able colleague, the Law Member, and . the fact remains ,that, when a few 
years I\go, 8. very difficult and dangerous ,situation developed in "British 
India. and ,ja.tJuuJ wllre fOPJDed and were m8r~hing into an Indian'S$&te, we 
were quite definitely advitled,that our present Indian law was not -8llfficil!!nt 
topreftnt those activities. And ·this was not only an opinion, a mere 
paper Qpinion, but 8Oeerious was the situation that bhe Government of 
India came 'to the oonolusion that they ,must· have 'the powers ·"hich tli'e 
existing law ,did not give ,them and, ;in order'1;o get those pow~ .. lthey 
asked the Governor, General to issue a special Ordinance, which he dnI. 
That, 'Sir, I think, ought 'to dispose of ,the point that we have all'e8dr 
IHUlicieni p~er8 to iIelll with ,the RAAerohling of jathns • 

. Anti, th,!1I, finally, about the Press provisions. We ,are tol!I ~hat th~ 
existi:ng Act-the Princes .ProtectiQJl Act, pa8sed in l~issl1fficiel1t, and 
that'it gives us ample powers if prqperly used. Well, Sir, if those powelj/$ 
sresufficient, why have they not in l1ractice b~en effective? No OI1.e cnp 
have liste~d to the debate in this Rouse Without reali~ing that ,in fa()t 
those powers have not been effeetive,-that ,.Jl qndesira111e Presa propa.-
ganda, malicious and dishonest, has been camed on steadiIyagainst many 
States. If the powers were tQere, why have we,not used. them? It,is,not 
that conditions have improved since 1~22. ,They have ,got wprse'. It ia 
not that the States are not interested. They are keenly interested. ,Tbe 
fact of the ·matter is that the procedure is pJ.:actically useless, Gnd that ill 
wh,y it is not, used. 'And why is the prooedure uselelils? Bec~Jlse, in order 
to ,put that Act into operation, it is necessary to give the widestp)lblicit-v; 
to the chArges, very often most scurrilous charges, th~t aJ.:e 11\a,de, to 
advertise -them, and while the case is ~ing o~, there is nothing to prevent 
the'newepsper repeating those charges day after day. ,'In the ,secon'd place., 
the procedure is terribly slow. 'If a defendant is anxious to use al1 the 
reSOlll'08S of ' the law for delaying. a C8se, it i'8 unfortunately very often 
JW)88ible for him to pmbPMt it to a most unreAsonable length, AJld my 
Hooourable'friend, ,the 'Political Secretary, told us on ~ond,ay that the la~f, 
casewhieh hoo been instituted under this Princes }>rotection Act };Ind 
oooupied, from start to finish, I think, something'like four years. W~lI, 
Sir, bhat: HI; not an elloouraging prospect/rorany prince who wants.to pr~~el~t 
his hOMUl' Ot',the credit of-his e;ciministratiOn. In the t,hird plac~. when 
all this' elaborate and dilatory pl'oe$dure has' been gone througl,J, thet:e is 
no as&lIIraftCe that the person, really responsible will' be punished, for it: is 
88:f!l . possible for the man· who· is really orglllni9in~ and inspiri:ng these 
attacks to· put up before· tile pontic and, before the Co~~ a du~my, edjtor 
who will bear &lloh puni.&ment·88 may, after four years, ee infticted. Can 
we : be 8111rprised under' these oonditu,ns that the number of oases ,\lnder 
this A~t ,has been lIO SJludl-? You have heavy expen~itnre, infitoll~t:abJe 
delaoy, the widest publioity to the ~harge!l and inadequate punishment at 
the end. So long as that is the only remedy available to the States, is 
it surprising, that some of them take the . line: of least resistance and sub-
mit themselve8 'to ,the degrading prooess of, blaokmail? ·We are told" 
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Sir, that the measure we propose will be 81 wanton interference with that 
vigilant watch.dog of the interests of the State subjects, the British In· 
dian PleSS. Now, Bir, is the British Indian Press, in fact that vigilant 
watch·dog of those interests '1 Is it really the fact, 6S is claimed, that 
the only means 'by which grievances in the States are brought to light 
and remedied is through their publication in the British Indian Press? I 
think that claim is very much overstated. The reputable Press and their 
readers are not primarily interested in the internal affairs of the States. 
They bave, 818 certain Honourable Members have pointed out, their own 
interests, and absorbing interests, in British India. On the' other hand, 
the disreputable members of thA British Indian Press. Ros we have heard. 
can always be silenced at a price. Too often the interest that is taken 
ill either personM or communal, and it ill not, based on a real regard for 
the we1fue of the State subjects. But I· quite admit the justice of the 
argument when we are asked whether it is not right that abulles which 
take place in the Statles should be ventilated '1 I do not deny it for a 
moment;. We have no objection to honest ventilation of abuses with a 
view to obtaining their ait..Tation by lawful means. I think there has' been 
a certain amount of misconception as to the object we are aiming at in 
reganl to these Press provisions. We do not WA.nt to let dmvn n pllrdah 
in front of the S.tateR or to shut out all the influences of public opinion. 
We do not want, as I !laid before. to stereotype misgovernmE'nt or to stop 
the naturM processes of change and evolution. We claim that. in fact, 
our Bill does not prevent a reasonable· sta.~ment 'If public opinion which 
is, in effect, not an unhealthy symptom.· 

I listened with !lome int.erest. to my Honourable friend, Mr. Jagan 
5 P.II. 

N'ath Aggarwal. He drew a most terrifying picture of the 
state in which the British Indian Press would find itBelf if 

these provisions were pused, and so heated was hip imagina.tion that, 
unlesa I do him an injustice, he was quoting not the words of the clause 
that relateR to the Press. but the words of the clauses relR1iinj;l' to the 
!AssemhJy of ;atha •. · He sn~ge8ted that we were going to pJ"Pvf'nt the 
Press from publiRhing a.nything that might. intetff>re",ith the lIdministra-
tion of the StRte. Thoae words do not occur at a.ll in the Bill. Whlllt 
we are trying to stop is anything t,hat will bring the a.dministration of a 
State into hatred or contempt anil will cause disaffection. Those are the 
words, in fact, that a"e very familiar to my Honourable friend In section 
124A of the Indian Penal Code,· and I would like to aRk him whether. in 
fact, the British Indian Prf'SB nre entire1:v preclnderl from lltterin~ nnv 
criticisms of the British Indian administration. If my HonourAble friend 
i. of opinion that this country liea bound and gagged. unable to utter 
a 'word in deprecation of any aet of the Government, I do not think htr 
aan be 81l~h aD extensive' student of the Indian Prells as' I am. Personally, 
I find that it ill very seldom that any measure of Government is not eriti-
c1sed widely, elaborately and sometimes very heatedly. But, we do not 
boJd that tha.t critioism brings the PreslI within the provisions of tht'! lAW. 
and I do not think that my Honourable friend need be 9(1 nervous that 
any .~ere~t policy ~uld he 'Pursued in· rega.td ~ cri~icisms about thf': 
admmlstratlo,? of Indian Staltell. I would alRO remind hun. though I have 
DO doubt he 18 well aware of the fact, that in the Indian Press Act which 
our .proposals seek to amend, there are two definite explanations which 
~l'e lntended to safeguard reallona.ble and legitimate comment. . I • 
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One other point perhaps I might mention because there leems flo be 
some misunderstanding. It haJi been suggested that when an order demand-
ing security or forfeiting security h6S been passed, there will be no kind 
of appeal to any Court. Well, Sir, we are merely amending the existing 
Indian Press Act, and tpat Act, as Honourable Members are aware, con-
tains a provision for an appe6'l to the High Court against an order of for-
feiture. Therefore, there will be exactly the same appeal in the case of 
forfeiture ordered on account of an attack on an Indian State. Our position 
has been throughout th6t we do not wish to penaliselicmstitutional activi-
ties. A complaint has been made that Government and their critics have 
different ideas as to what constitutes constitutional activity. In some cases 
that may be $0. We ha,ve beard from my HoDpUr&.ble friend, Rajo. Bahadur 
Krishnamachariar, that some ,of the opponents of the Bill claim openly 
the right of rebellion against tile Stat~s. 

Baja Balaadur G. KrilhDamachutar: I did not 8ay that, but it is the 
States people who say it. 

Th. Honourabl. Sir Barry Halg: Yes. The States people~ Well" Sir, 
that is not the kind of nctivit,y t.hRt WE" propose to allow or that we should 
describe by the term constitutional:' An Honourable Member, spe&.xing on 
Monday last, if I understood him aright. suggested that if a Government 
had been established by force and fraud. it would be legitimate that it should 
be overthrown by the same ,methods. That, again, we should cert6inly not 
regard as a constitutional activity. But if these extreme methods are not 
to, be resorted to, how are abuses to be remedied? The argument has been 
put forward very prominently that the Governments of the States Bre 
protected by the Paramount Power against revolt by the people and that. 
therefore. the Paramount Power has a special responsibility to se,e that a 
reaaonE.'ble standard of good government is maintained in the Indian States. 
That is a point that has been made in many of these telegrams which 
Honourable Members have been receiving during the course of this debate 
and I see that one says "Remind the Paramount Power of the oblig~tionlJ 
tow6Tds the States people to' ensure good govemment". My answer to 
that would be 0. reference t,o what m:v Honourable friend, the Political 
Scretary. said on Monday. He made it clear to the House that that re-
sponsibility of the Paramount Power was fully recognised, and that when 
occasion arose. it waaexercilled; and. to my own knowledge,that is so. 
But let us not toy with idoos of rebellion and revolution, whether in British 
India or in the States. " 

My Hon()uro.b~ friend, Mr .• TRmes, in a very interesting speech made" 
suggeRtion that if ",'e prot,E"ct the administrations of the Indio.n States on 
the lines proposed in this Bill, W(l should also expect a reasonr.tJle degree of 
reciprocity. from them. I think it is fair to say that we already receive in a 
very full degree the reciproeity required. (Hear, hear.) My Honourable 
friend, t.he Raja Bahadur, gave from his own persona'l experience o.n exo.mple 
to the House the other dav how when the British Indian Government 
required the assistance of the great State of Hyderabad, it was given 
instantly Rnd un grudgingly. and I think thli.t that is typical of the attitude 
of the Indian States. With regard to the .particular point which Mr. James 
brought to notice, namely'. control over armBwhich might get into the 
ho.nds of terrorists, we did in fact, t,ake lip this matter as long Rgo fiS 
.July 1932,for it is 0. l'oint of ycry great importance and we have been in 
cor~espondence with the States with a view to ensuring that, BS far as 
possible, ro' close watch is kept over revolvers and pistols which are the 
wea"ons that; 'are really dangerous in thill conneotion. We do not believe 
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that smuggling of arms in Indian States is carried on on .an organised sCBle, 
but it is possible that n certain amotmt ofsporll.dic smuggling does take 
place, and we are at present in communication wi~h the Indian States to 
see whether anything could be done fm:ther to tighten up their administra-
tion and prevent these unauthorised weapons f6Umg into the .hands of 
terrorists. . 

In conclusion, Sir, r would claim that this deb.te has shown that there 
is a very strong case for 8 mell.sure'on the lines,proposed.by the Government. 
This Bill has not been put forward without full. consideration of .the facta 
and a conviction that., with the c~sting powel'fl, we are lJDBble to deal 
satisfactorily with t,he situa.tion. I hope lIha.t the I[ousc lv.ill eonfirm our 
judgment lind agree t.o this mot,ion for a Select GOlpmittec where i}le df"-
tailed criticisms on some of the provisions of the Bill can be more closely 
examined.J am sllre that the House wi1lnot~' to the ~inuaaoe of 
conditions that are in t,he interests, neither of the Indian Statles, nor of 
British India, nor of the future develop~nt Qf IndiIL ,&.IiI. a w.b,ole. 
(Applause.) . 

Sir &bdlll Bahlm: Ma:v I uk' the lIonomable Member one quelltion 
whether he will be satisfied if provisions regarding -the prevention of con-
spiracies for subverting the Indian States,adminiswtion,and. alao:to pNven! 
organisation of jatha8 remain in th~ Rill Bnd the ,rest of ' the pl'OVisionll RfIe 
deleted? Will he be satisfied with that? 

'.l'he BOJlou.bIe Bir.lIar.rJ BIig: No, Si~. 'L'hepI:ovisioQs rel"ting to the 
Press are an essential part of the Bill· 

Jrr. E. P. Thampan (West CORst and Nilgris: Non~Muh8mmadan Rural). 
Sir, I wish to mo\'e by way of Il.n amendment to the motian before the 
House, that for the name of Sardar Sant Singh in the personnel of the 
Select Committee, the nalIle of Mr. ,T~gBn Nath Aggarwal be substituted. 

Mr B. sttaramaralu (Ganjam cllm Vi,..agapatam: NOD~Mubam~ 
Rural): Sir, J wish to withdraw my name·from the ~lect,Committee and, 
in my l)lace, I suggest the 'name of Roo Bahndur B. L. Patil. 

Mr. O. S. :l,Qga I,er (Rohilkllnd f'nd Kumaon Divisions: 'Non~Muh8m­
madsn Rural): Before the motion for reference to the. Select Committee is 
put, I "fish to know whether the Select Committee is not the proper pht,ce 
where questions can he raised for weeding out the chaff and selecting the 
grain, nnd 1';1':6 versa, 

Mr. PruldeDl (The Honourable ,Sir Sbanmuk.m Chetts): Tbe qUeBtiQJl 
is: 

"That IlJe mUlleR of Sardar, Sut AinKh and Mr. B. Sittl~..,aju be clel .. d from 
the list of name~ of memheMl to the Select. Commij.tee and t~ ~e. of Baa B¥hadur 
E. L. PII~i1 and Mr. Jagn,n. Nath A"garwal he auhatitut.ed." 

The mot,ion WBS ,,'do~ted . 
• r. PreIlchnt (The Honourable Sir ,Shanmukham Chetty): The question 

is: 
"ThIlt thr -Bill to protect th" 'AdminiBtl"lltiona of -St.tell in ,Inllia _iob are under 

tho! Bm'~railltr of His Mah'!st.y' from nctiviti~a -,which teAd to IJQb1l4ll1., or to -1I~d.te 
d'''I.fiection towardll, 01' to intarfere wit,h IIIIch A,dllli.,iatl.wonll, be re'erreil too,It. S.,J~ 
rommitt,l'e (·on~i~inv. of Sir Abdur Rahim, Rao &hadur 1;\. I.. PaUl, Bjrd"r Bohan 
Rinvh. M .. •. K. C. NfIOJtV, Mr. Jagan Nath AjI'llarwal. An.rdar O. N. Mujumd"r, Mr. 
N N, An1Ilesal·ia., Mr. C, Fl. Ranll;3 Tyer. Mr. F. E. JaIDPB. CII.ptlt.in Bher M .. bll1llma1 
Khan Oakbar, Mr. N. M. Dumallia, Rai: Bwdar, ,B.· C. Mukllel'jM, ,Mr. B. J.: GlaNlY 
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and the Mover, and that the number of memben whole presence shall be neceaaary: to 
constitute a meet-ing of the committee shall be five." W 

• The Assembly divided: 

AYES-68. 
Abdul Aziz, Khan Bahadur Mian. La! Chand, Hony. Captain Bao 
.Ahmad Nawu Khan, Major N.wab. Bahadur Chaudhri. 
Allah Bakah Khan Tiwaoa, KbaD Mackenzie, Mr. R. T. H. 

Babadur Malik. Millar, Mr. E. S. 
ADkleaaria, Mr. N. N. Mitter, The Honourable Sir Brojendra. 
Anwar·ul·Azim, Mr. Muhammad. Morgan, Mr. G. 
B.jpai, Mr. G. S. Muuzam Sahib Bahadar, Mr. 
BOOre, The Honourable 8ir JOHph. Mubammad. 
Brij IGahore, Bai Bahadur LaJa. Mukharji, Mr. D. N. 
Cbatarji, Mr. J. K.. Mukherjee, Rei Bahadur 8. O. 
Clayton, Mr. H. B. Nihal Singh, S~dar. 
Clow, Mr. A. G. Noyce, The Honour.ble Sir Frank. 
Cox, Mr. A. R. Pandit, Reo Bahadur S. R. 
Dalal, Dr. R. D. Puri, Mr. Goswami M. R. 
Darwin. Mr. J. H. Rafiuddin Ahmad, Khan Bahadar 
DeSouza, Dr. F. X. Maulvi. 
Dillon, Mr. W. Raghubir Singh, Rai Bahadur 
Dudhoria, Mr. Nabakumar Sing. Kunwar. 
Dumasia, Mr. N. M. Raisman, Mr. A. 
GhuzD&vi, Mr. A. H. Rajah, Rao Bahadur M. C. 
Gidney, Lieut.-Colonel Sir Henry. Ramakrishna, Mr. V. 
Glancy, Mr. B. J. Ranga Iyer, Mr. C. S. 

Graham, Sir Lancelot. Rastojti, Mr. Badri Lal. 
Grantham, Mr. S. G. Raa, Mr. P ... 
Haig, The Honoarable Sir Harry. Sarma, Mr. R. S. 
Hezlett, Mr. J. SchUlter, The Honour.ble Sir George. 

Hockenhull, Mr. F. W. Scott, Mr. J. Rams.y. 
Hudsonl Sir Lealie. Sher Muhammad Khan Galdiar. 
Ibrahim Ali Khan, Lieut. N.wab Captain. 

Mahammad. Si'lgh, Mr. PradYllmna Praahad. 
Irwin, Mr. C. J. Sloan, Mr. T. 
lahwarliDgji, N.wab NaharaiDgji. Studd, Mr. E. 
Ismail Ali Khan, Kan .... ar Hajee. Suhr.wardy, Sir Abdalla·aI·Yamln 

&mail Khan, Haji Ch.udhary Talib Mehdi Khan, N.wab MajOl' 
Iluhammacl. Malik. 

Jam .. , Mr. F. E. Taylor, Mr. J. B. 
J ..... ahar Singh, Sardar Babadur Tottenbam, Mr .. G. R. F. 

Barclar Sir. W.jihuddin, Kh.n Bahadur H.ji. 
Kriahnamachariar, Raja Bahadar O. Yamin Khan, Mr. Muhammad. 

NOJ!'.8.--30. 
Abdul Matin Chandhury, Mr. 
Abdur Rahim, Sir. 
Aggarwal, Mr. Jagan N.th. 
Azur Ali, Mr. Muhamm:,J. 
Bhuput Siag, Mr. 
Das, Mr. A. 
Das, Mr. B. 
Datt, Mr. ADlar N.th. 
Ooar, Sir Hari 8ingh. 
Hoon, Mr. A. 
Jaclhav, Mr. B. V. 
Jog, Mr. 8. G. 
Joshi, Mr. N. M. 

Lahiri Ch.udhary, Mr. D. K. 
Lalchand N.valrai, Mr. 
The motion was adopted. 
The Assembly then o.djoumed till 

the 8th February, 1984. 

Liladhar Ch.adha!f., Setli. 
Mahapatra, Mr. 81takanta. 
Mitr., Mr. S. C. 
Neo,IY, Mr. K. O. 
Pandy., Mr. Vidya Sagar. 
Parma Nand, Bhai. 
Patil, Uao Bahadur B. J~. 
Reddi, Mr. P. G. 
Reddi, Mr. T. N. Ramakrishna. 
Roy, Kumar Gopika Romon. 
Shafee Daoodi. Maulvi Muhammad. 
Singh, Mr. Gay. Prasad. 
Sitaramaraju, Mr. B. 
Thampan, Mr. K. P. 
Uppi 8aheb Babadar, Mr. 

Eleven of the Clock on Thursday, 
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